5353 Stotutory Resalution

Hooo@w K o0 g g, At
EHOT A9RY &l Wl & |

It is the women wtho have borne the
brunt of it... (Interruptions)...

SHRI SUBRAMANIAN BSWAMY:

There are woien who trouble men...
(interruptions) ., .

SHRIMATI XAMLA SINHA: To
vou may be. But not to everybody. ..
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THE DEPUTY CHAIRMAN: The
Home Minister has to speak now.
Now I have another problem because
Dr. Jain and some other Members
have moved a resolution opposing
the proclamation and he would like
to speak when it is moved. Mr. Mi-

nizter, you. haven't yet moved the
resolution.

SHRI SANGH PRIYA GAUTAM:
Madam, I am on a point of order you
have allowed four Members from
the Janata Dal and cnly two from

the BJP while ours is the highest
number.
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1. STATUTORY RESOLUTIONS
SEEKING APPROVAL OF THE
PROCLAMATIONS UNDER AR-
TICLE 356 OF THE CONSTITU-
TION IN RELATION TO THE
STATES OF UTTAR PRADESH
MADHYA PRADESH, RAJAS-

THAN AND HIMACHAL PRA
DESH
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II. MOTIONS SEEKING REVOCA-
TION OF THE PROCLAMA-
TIONS UNDER ARTICLE 356
OF THE CONSTITUTION IN
RELATION TO THE STATES
OF UTTAR PRADESH, MADH-
YA PRADESH, RAJASTHAN
AND HIMACHAL PRADESH

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN): Ma-
dam, I beg to move:

“That this House approves ' the
Proclamation issued by the Presi-
dent, - on the 6th December, 1992,

under article 356 of the Constitu-
tion, in velations to the State of
Uitar Pradesh.”

“That this House approves the
Proclamation issued by the. Presi-
dent on the 15th December, 1992,
undér article 356 of the Constitu-
tion, in relation to thep State of
Madhya Pradesh.”

“That this House approves the
Proclamation issucd by the President
on the 15th Deccmber, 1992, under
article 356 of the Constitution, in
relation to the State of Rajashan.”

(Interruptions) . ...
5.00 P.M.

SHRI SHANKAR DAYAL SINGH:
(Bihar): T am on a point of order, a
valid point of order.
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He has sent that report to the
Prime Minister.
THE DEPUTY CHAIRMAN: How

did you get that
tions)

report? (Interrup-

SHRI V. GOPALSAMY (Tamil
Nadu): He has got his own intelli-
gence agencies. »

THE DEFUTY CHAIRMAN: Has
it been circulated?
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SHRI S. B. CHAVAN: Madam, I
would like to  clarify the position.
Actually, what was sent to the Prime
Minrster, a copy of it has also been
sent to the President and the President
himself approved the proclamation.
So that answers his point...(Interrup-
aons) ...
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This is perhaps a unique thing for
me and I think for this ‘House alsn.
There are some  experts and
they can say. But I have got these
two papers only, one in Hindi and
another in English. The ariginal letter
written by the Governor of Rajasthan
is in English. This letter, he has
written tg the  Prime Minister
and not to the President. This is mYy
point of order.
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SHRI S. B. CHAVAN: What the
hon. Member is saying is correct that
it was addressed to the Prime Minis-
ter and the copy of which was sent
thereafter, . - (leterruptions)

SHRI SHANKAR DAYAL SINGH:
No, please hear me, Madam, article
356 of the Constitution, Whlch relates

s to the provisions in case of failure of
constitutional machinery jn States
says, “If the President, on receipt of

4 @ report from the Governor of a State
ur otherwise, is satisfied that a situa-
tion has arisen in which the Govern-
ment of the State cannot be carried
on in accordance Wlth the provisions
of the Constitution. .
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SHRI S. B. CHAVAN: Madam, the
point which the hon. Member has
raised, article 356, if the hon. Member
would go through it, I am sure that
he will himself be satisfied that the
Prigident dfter receiving the report
hag to be satisfied about the condi-
tions prevailing. The Constitution is
silent on this point as to whether it
should be addressed to this person
or that person. It is a question of
getting satisfied. If the President...
R Interruptions)

SHRI V. GOPALSAMY: What has
been the practice of the House so
far?

SHRI S. B. CHAVAN: 1 quite un-
derstand. See the fact . (Interup-
tions)

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): That means the
practice is...

THE DEPUTY CHAIRMAN-: Just a
minute, What is the practice of
this House? When the Leader of the
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Huuse is on hig legs, the practice is
that we should heay him.

SHRI SIKANDER BAKHT (Ma-
dhya Pradesh): The point of order
has to be seottled. .. ({nterruptions)

‘ SHRI MENTAY PADMANABHAM-
| We are only assisting the Leader of
the House. Under the Constitution
if the Cabinet is satisfied, the Presi-
dent js deemed to have been satisfied.

THE DEPUTY CHAIRMAN: Let
him answer. Let him finish his sen-
tence. He is trying to explain to you.
The point of order was raised in the
House, 1 cannot give any direction
wntil and unless 1 get the informa-
tion from the person concerned, the
Government.

SHRI G. SWAMINATHAN (Tamil
Nadu): Madam, T stand on a point of
{ order. “The President, on receiving
the  information” means, a letter
should have been addressed to the
President.  Otherwise, there will be
no reccipt.  Supposc somebody sends
a letter to somebody and marks a
copy to me; it does not become a
receipt. “Receipt”  means, a letter
sent direct to the President. That
will be the meaning under the Cons-
titution. Suppose somebody writes a
letter 4o somebody and sends a copy
of it, the copy iz received but the
letter is not  reieived...(Interrup-
tions) ... The point always is that a
letter has to be sent tg the person
concerned. Who is the person con-
cerned? The person concerned is
the President. And then a letter
has to be addressed to him...(Inter-
ruptions) .. .Suppose a  person not
concerned with him sends it to the
Prime Minister... (Interruptions) ...
The President, post is higher than
that of the Prime Minister. I think
this is not open to many interpreta-
tions. . . (Interrupticns) . ..

THE DEPUTY CHAIRMAN: On
your submission, let the Home Mi-
nister say  something ... (Interrup-
tions).
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SHI'I S. B. CHAVAN: I have made
the provision aksoluiely eclear. If we
go ihrough Article 306, it morely
staies that after receiving the infor-
mation, the President has to be satis-
fird about the conditions prevailing
and it is tha Council of Ministers
wwho have to be  satisfied and they
nave to recommend to the President
that the kind of action which is con-
t~mplated undzr Arcicle 356 needs to
o taken. It is on that basis  the
President has to decide as
tog wheother it satisfies all th: condi-
tions and whether an Ordinance
should be promulgated under Article
356. That ig the only explanation.
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SYED SIBTEY RAZI (Utta

Pradesh): I am on a point of order...

{Interruptions) . . .
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THE DEPUTY CHAIRMAN: On

minute. .. (Interruptions)...I hav

heard it. Mathur Saheb, just

minute please.. . (Interruptions)...
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SHRI MENTAY PADMANABIMHAM:
The Law Minister ig here. He can
explain the legal! wvosition. Dther-
wise, you cen givc - ~uling.
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SHRI S. B. CHAVAN: Madam, if
in what the *hoh. Member has raised
there is some constitutional and ler.
validity, this is not the House which
takes a decision in the matter,

SHRI YASHWANT SINHA {Bi-
har): Why?
SHRI S. B. CHAVAN: 'n tlis

ouse, we can merely say wheoth
the order about the dissolution .
been properly scrutinised, and ihe
President is satisfied or not. If the
President is satisfied, that comes to
us for ratification, If there be any
legal lacunae, then there are othsr
forums available where you can agi-
{ate on this issue, but not this forum.
This is not the forum.

(Itnerruptions)

S1IRI YASHWANT SINHA: Ve
conmot accept this logie, This 1o

a dangerous logic. We cannot ac-
cept it.  (Interruptions) Madam, ¢i
logic whicfy has been just now :ra:
tioned before the House by the hon.
Home Minister is a logic which cau-
not be accepted by this House. Wha!
he is saying is that since there are
ot2er courses of redressal which zre
avilable. this House cannot diseuss
it. I don’t think the jurisdiction wof
the House is barred.

AN HOM. MEMBER: Yes. It is
barred, ‘

SHRI YASHWANT STNHA: It is
not barred. I am sorry. This House
has every right. This particular
House is the Council of States. If
we  are not bothered wbout
these things, whg else will be
bothered about these?  Which other
House will be bothered about these
things? If you have some redressal
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[Shri Yashwant Sinha]l

available somewhere else, it does not
mean that we will not be able to get
that redressal here. That is a wrong
logic, that is an erroneous logic.
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He is in the dock. The Government
is in the dock. You give your rul.
ing aboug that point of order. -

THE DEPUTY CHAIRMAN: Until
and unless I get the full facts, what
the procedure is, what has happened
in the past and what is being done,
I am not a lawyer to sit over in
judgement. (Interruptions) Let me
find out. :

SHRI SIKANDER BAKHT:
and unless the position is clear,
Motion caunot be taken up. This
Motion cannot be taken up if the
position is not clear. It is not pos-
sible.

(Interruptions)

Until
this

THE DEPUTY CHAIRMAN: The
Minister has given his view, and I
will now ask him to proceed.

SHRI SIKANDER BAKHT:
™ UET F1 9EX 9
(=qen7)

How can we poceed? (Inferruptions)y

THE DEPUTY CHAIRMAN:
faedt fodt & sa@ feArd A
X | & gm frfaec &@@g
(smae@) v gfaw @ sEE
feard &gi e

The letter has been written not to
the President in the case of the State
of Rajasthan, which is written tg the
Prime Minister, and the Leader of
the Ho ise has not denied it. Now if
vou d¢ not agree with this procedure,

fifsio
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what else can I say? We can hav:
a vote on it.

SHRI V. GOPALSAMY: You kindl;
bear with us... (Interruptions)

SHRI SIKANDER BAKHT: A poini
of order has been raised. How car
the motion be taken up if it is againsi
the rules?

THE DEPUTY CHAIRMAN: You
have expressed your view. I  will
request Mr. Madan Bhatia to speak

SHRI V. GOPALSAMY: Kindl
allow us to eXpress our views|’

SHR] MENTAY PADMANABHAM
This .is a legal matter. . Why no
ask the Minister of Law to speak?

SHRI SIKANDER BAKHT: Ma
dam,

i wody s &Yoo

(cas )

THE DEPUTY CHAIRMAN: Don’
push a thing. I would not give mj}
ruling now; I will reserve it til
I hear everyone else.~ I am not gi
ving any ruling now.

SHRT YASHWANT
have a point of order.

SINHA:

SHRI MADAN BHATIA (Nomina'
ted): I think this whole controversy
is based on a misconception of arti-
cle 356. There are two things abouf
which we should be very clear. Ong
is that under article 356, the satisfac.
tion of the President is not the indi

vidual and personal satisfaction o
the President., The satisfaction ha:
to be the satisfaction o
the Council of Ministers. Even it

et us assume, the report is addresse
to the President himself... (InteTrup
tions)

W fawra a9 : 7 T R
{=T=e) :
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a report to the President.
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THE DEPUTY CHAIRMAN: Please
keep quiet and don’t give directions
to the Chair. I want to hear him.
Let me hear him because I ghould
know others’ viewpoint also. You
don't allow me to hear other people.

SHRI MADAN BHATIA: The Gov-
ernor writes the report, puts it into the
envelopa and sends it to the Presi-
dent and the President directly recei-
ves that report. Can the President
proceed on that report? The answer
in the Constitution is ‘no’. He has
to forward this report to the Coun-
cil of Ministers headed by the Prime
Minister, Therefore, if the report
goes direct to the Prime Minister ins-
tead of the President, it makes abso-
lutely no difforence because jt, in
fact, reaches the right hands under
the Constitution. The Constitution
further does not say—article 356 does
not say that the report shall be ad-
dressed to the President in his person;
it says: ‘“The President on receipt
of a report...” Receipt of a wreport
by whom? The Constitution does not
say ‘receipt of the report by himself’.
Therefore. . . (Interruptions) ., .the re-
port is received from the Governor
by the Council of Ministers, the
Council of Ministers has to apply its
mind to that report and on the basis
of that report they have to make re-
commendation one way or the other
ts the President and forward that
The Coun.
cil of Ministers will say: This is
the report which has been received
and, this is our recommendation and
Jve sre forwarding this report <long
with our recommendation to you.
Then the President has no choice.
Let us be very clear. Tt is not a
matter of today because if we say
that the President has te be satisfied
personnally under article 356...
(Interruptions)

SHRI SATYA PRAKASH MALA-
VIYA: That is not the point at
issue.

SHRI MADAN BHATIA: This will
be a total perversion of the Constitu-
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tion because it would raise a far-rea-
ching question, namely; whether the
President, under any provision of the
Constitution, can acy on his own dis-
cretion, overriding the discretion and
power of the Council of Ministers.
The answers has to be ‘No’. Madam,
I further submit that so far as article
356 is concerned, it further says;’....
on receipt 0f a report or otherwise. ..
The Constitution does not refer only
to the report, (Imterruptions). Even
without a report, the President can
act on the advice of the Council of
Ministers. (Interruptions)

THE DEPUTY CHAIRMAN: Just
a minute, please. (Interruptions)
You clarify, if you want. Otherwise,
it is not necessary.

‘What they are objecting to — asl
have understood—is that the Presi-
dent should have received the report
directly from the Governor. This is
the DProcedure, regular practice, It is
only in this case. In the case of rest
of the States, they have no objection.
It is only in this case, in the case
of State of Rajasthan. The papcrs that
I have with me say; ‘I, Dr, Shankar
Dayal Sharma, President of India,
have received a report from the
Governot of the State of Rajasthan. ..
In this case,—this is their objection—
the report should have gone directly
to the Presiden’. That should have
been the proper procedure. Tt has
gone to him indirectly. The repor®
has gone to him indirectly, It s @

technical error, as I look
at it. The report should have gone
to the President directly. It has

There-

gone nia the Prime Minister.
fore, this iz only a mistake.

SHRTI SHANKAR DAYAL SINGH;
Then, why don’t you dismiss _t.he
Governor for his lapse? What is this?

THE DEPUTY CHAIRMAN: T can-
not dismiss the Governor. (Interrup-
tions) It is for the President to take
action, (Interruptions)
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SHR] MENTAY PADMANABHAM:
They prepare the report ang the Gov-
ernor signs it. It makes no difference

whether it is sent to the President or
not.

SHRI G, SWAMINATHAN: Madam,
all the while, Governors have been
sending their reports to the President.
Even here, in the other cases, Gover-
nors have sent their reports {g the Pre-
sident, As you have said rightly,
only in this case, the Governor hzs
sent it to the Prime Minister. But
the question is whether, according to
the Constitution, 5 Governor can
send his report either to the Pi -sident
or to the Prime Minister. Tan it
be done? This point rhould be clh-
rified, whether a Governor ran sond
his report either to the Prrsident
or to the Prime Minister, :

SHRI V. GOPALSAMY: Madam,
Kindly permit me.

THE DEPUTY CHAIRMAN: As I
have understood the wvarious provi-
sions of the Constitution, it is not
clear. whether the reports zhould be
sent directly. to the President, ur,
they can also be sent indir
ectly. It is ambiguous. In
this case, it has come indirectlv. But
wa have to understand the pubstance
of it. tha sub3stance of what is con-
tained in the report.

SHRI VASHWANT SINHA: TMad-
am, vou promised me that I would
be called.

THE DEPUTY CHAIRMAN: Ves,
Mr. Sinha.

SHRI VYASHWANT SINHA: Ma-
dam, the notification is very cleer.
The notification says: ‘Whereas I, Dr.
Shankar Dayal Sharma  President of
Iridia. have received the report from
the Governor of the State of Rajas-
than, and after considering the report
and other information received by
me...” ete’ ete., he came tg the con-
clusion that article 356 should be
invoked. Now, according to the Con-
stitution, and, according to the noti-

[RATYA SABHA]
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fication which has been issued, the
President, obviously, is in receipt
of the report from the Governor.
But according to the letter which has
been shown to us by Shri Shankar
Dayal Singh, this letter is addressed
to the Prime Minister of India, by
the Governor of Rajasthan. The

* Home Minister did say, a little while

ago, that a copy of it was sent to the
President. We would like to be
satisfied, the Members of this House
have a right to be satisfied, that this
particular report of the Goverror of
Rajasthan was gent to the President
of India. Now, somebody mus% stand
up and say that if was sent. We
have no evidence. From the papers
which have been supplied to us we
find that, obviously. th2 report was
sent to the Prime Minister. Then,
who hag sen! the Governor’s report
to the Presid:nt? JIs it the Gover-
nor himself? Is it the Prime Min-
ister? Is it the Home Minister?
Wha is responsible for sending it?
This is something which needs to be
clarified. How did the President of
India eome to receive a copy of the
report of the Governor, which. ob-
viously, was sent to the Prime Min-
ister?

THE DEPUTY CHAIRMAN: Thn2
Law Minister is clarifying. Ves, Mr.
Law Minister,

THE MINISTER OF STATE IN
TU® MINISTRY OF LAW. JUSTICE
AND COMPANY AFFAIRS (SHRI
1. R. BHARDWAJ): Very respect-
fully I wich to draw your attention
to the provisions of article 356, whe-
rein it is said:

“If the Prvesident, on receipt of
a report frem the Governor of 2
State or otherwise is satisfied...”

We will pausz there and see that
ths Proclamation is issned by the
President on ‘hig satisfaction’. Wow
there are twg methods. One is, the
Csohinnt can directly recommend any
report other than the report of the
Governor to the President. Or, there
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is a report
nor which  has
by the Cabinet,
sent back after its satisfaction to
the President. In the instant case,
the report was sent—a copy to the
President and the letter to the Prime
Minister, The Cabinet discussed the
report of the Governor recommended
dissolution of the Assembly and also
the Presidential Proclamation. So, the
provisions under article 356 are satis-
fied. The only irregularity which is
sought to be pointed out is that this
letter in original and not a copy ~ught
to have been sent to the President.
This is all that has been made out.
This Proclamation is made, on the
recommendation of ithe Council of
Ministers, by the Precsident, based on
the report of the Governor. Whether
it is routed this way or that way,
there is no constitutional illegelity.

from the Gover-

been received
discussed and

SHRI V. GOPALSAMY: Madam.

just give me one minute.

THE DEPUTY CHAIRMAN: Sush-
maji wants to speak. (Interruptions).
1 will allow you.

Fg SrAT TIE @ Z 1 geHr AT
F ?

sl quar: = (fvaroT): qSu
J uF 7991 fragq Far Fgdi g (% a2
TH GAGTAE wAAT F AT AHT LI
faz st & 3gr =97 € | =AY =af
FIIT A AIT FT A TACTAF
FavT wdfY aF Faw ¥ 9 Amrar g
ST AT HAT STET ¥ & &
7 AT FAr uredvE | § uF arar
difzar fad serAr smedt § 1 ag o
TATEAT 97 TFH gE & IHHT IAT
TE HAT HIST o & HIT TE ST HGAT
31§, fasdr FE @xeTaTE @
st &% A3 fvar 2sEe Fw A%
F for waftg #T 3 1 ag F @
FIAN AT WT WRAT F =YL
EE FT Tq19 Tg AAT ¥ F I
wfte WY T & @fF wgd wr
Fg gag = e o
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SHRI S. B. CHAVAN: Madam,

with regard to the query raised by
my hon. friend, Shri Yashwant Sinha,
with the decision of the Cabinet, copy
of the report which was received
by the Council of Ministers was also
sent to the President.

SHRI N. K. P. SALVE (Maha-
rashtra): Madam, in this case, even
if there is a departure from the pre-
cedent, it does not vitiate the Pro-
clamation. I am on the language of
the article which ig absolutely clear
and unambiguous. (Interruptions).
I am on the language of the section.
It does not vitiate either the letter
of the article or the spirit of the
aricle. Very respect™lly I want to
submit that the article says: “If the
President, on receipt of a report from
the Governor of a State or other.
wise...”. then he acts. Madam, what
is requirad is that on receipt of a
Treport from Governor he should act.
Whether it comes via the Prime
Minister or via airmail or post office,
that is not material,

SHRI CHATURANAN MISHRA
(Bihar): This is not the question.

SHRI N. K. P. SALVE: Now I am
on the spirit of the article that even
otherwise, if he is satisfied, the Pro-
clamation can bhe issued. Madam, all
that T want to submit is, maybe, it
is a departure from the precedent,
but if you are citing the authority of
the article, the article in letter and
spirit. in no manner whatsoever
vitiates the Proclamation. )

SHRI V. GOPALSAMY: Madam...
{Interruptions). Madam, you promis-
ed to give me twgo minutes.

SHRI S. MUTHU MANI (Tamil
Nadu): Madam, we are also Mem-
bers. We should also be given a
chance. As a Member I want to
make only one point.

THE DEPUTY CHAIRMAN: T will
permit. Yes, Mr. Gopalsamy.
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SHRI V. GOPALSAMY: Madam,

" hon, Mr. Bhardwaj, our esteemed

friend Mr. Salve and Mr. Bhatia have

been sailing in the same Doat.

Madam, everybody knows about this

*Because of this *we have also been
victims earlier. The paint is,*

This is the point. Here,*

this report has been sent. Therefore,
instcad of sending the report to  the
President of India, if there has been
ne report at all from the Governor of
Rajasthan, wc would not have raised
the issue ...(Tmterruptions)... 1t
there is no report at all from  the
Governor of Rajasthan...(Interrup-
tions) ...

THE DEPUTY CHATRMAN- Mr.
Gopalsamy, no. I am pnot permitting
any comments against the Governor.
There is some procedural mistake. It
should have gon~ directly to the
President but it has come to the
Prime Minister. In any case, the
Councjl of Ministers have to send
their recommendations. On that only
the President will act. That proce-
dure has been adhcred to by the Go-
vernment. The only advice that we
can give from this House is, next
time it should not happen... (Inter-
ruptions) ...

SHRI V. GOPALSAMY: Just a
minute. If there is no  report...
7. . {Inferruptions) . ..

. SHRI PRAMOD MAHAJAN (Ma-
harashtra): Oh God! Next time also?
(Interruptions)

"THE DEPUTY CHAIRMAN: In
any case, we hope no other Govern-
ments are dissolved. .. (Interruptions)
.- .Please sit down.

SHRI V. GOPALSAMY: T
not completed.

have

THE DEPUTY CHAIRMAN: Pleasc
sit down. Tt is over now.
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SHRI V. GOPALSAMY: If there
is no report, there is no issue at all.
THE DEPUTY CHAIRMAN: Itell
you, a lot of discussion could have
taken place ... (Interruptions)...

Please sit down. Just a minute.
Many Members wanted to speak on
this important subject ... (Interrup-
tions) .. .Please.

SHRI MENTAY PADMANABHAM:
Madam, may I make a submission?

THE DEPUTY CHAIRMAN: No...
(Intzrruptions) . .,

SHRI MENTAY PADMANA-
BHAM: May be this is only a proce-
dural lapse, but ultimately...(Interr-
uptions) .. . Then why are we wasting
the time of the House?

THE DEPUTY CHAIRMAN: Yes,
we are wasting the time of the
House. .. (Interruptions) ... Mr. Go-
nalsamy. please take your seat... (In-
terruptions) ...

SHRI MENTAY PADMANA-
BHAM: Thiz may be a procedural
lapse... .

SHRT V. GOPALSAMY: 1 have
to completc it: Madam, 'the Governors
are* -

. (Tnterruptions) . . .

THE DEPUTY CHAIRMAN:v En-
ough, enough, enough.

SHRI V. GOPALSAMY: There
are only a few exceptions like Mr.
Barnala. All others have - beCome.*
... (Interruptions) . .

THE DEPUTY CHAIRMAN: What-
ayey Mr, Gopalsamy -has said. please
show me the record. I do not want
anything against any Governor, I
would not permit. it. .. (Interruptions
Please don’t do this... (Interrup-
tions) ...

* Expunged ag ordered by the Chair.
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SHRI V. GOPALSAMY: Madam, I
accept what you say..(Interruptions)

THE DEPUTY CHAIRMAN: Very
very nice of you. I am thankful to
you and obliged. How much time of
the House have we wasted in this dis-
cussion. Many Members could have
spoken on the subject. Now, that mat-
ter is closed . (Interruptions)....
Please.

SHRI 8. MUTHU MANI: Madam,
kindly permit

THE DEPUTY CHAIRMAN: WMr.

Minister, please go ahead.

SHRI S. MUTHU MANI; Ma-

dam (Interrupiions) ..

THE DEPUTY CHAIRMAN: I
will allow you. (Interruptions) . .
1 will allow you on a better subject
when your voice is recorded and re-

ported . Please sit down. (In-
terruptions) ..
SHRI S. B. CHAVAN: Madam,

I move the following Resolution.

“That this House
Proclamation issued by the Presi-
dent on the 15th December, 1992,
under arvticic 356 of the Constitu-
fion, in relation to the State of
Himachal Pradesh.”

approves lhe

So. these are the four Resolutions
which I had 10 move because the un-
dc¢rstanding was that with this ais-
cnission on the statement that I have
nade, these four Resolutiong also
were tp be considered, and that’s why
I ad to move them.

DR. YELAMANCHILL SIVAJIL
(Andhra Pradesh): They have to be
moved separately.

SHRT S. B. CHAVAN: I have

moved them separately.

Madam, the kind of discussion that
we have had on the most unfortu-
mate incident which has tlaken place
on the 6th of December. ..

me. . (Interruptions) ..
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THE DEPUTY CHAIRMAN: Let

me say, “Resolution moved”. At least
I am correct in my procedure.
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SHRI S. B. CHAVAN: All right.
You do it for them.

THE DEPUTY CHAIRMAN:. Let
me allow Dr. Jain to move his mo-
tion,

AfFe | W ANT FT QE 7
= fagead as@ - A7 BT R
mas HT gar T g

Have you given your ruling en the
point of order raised?

THE DEPUTY CHAIRMAN: Oh,

yes.

SHRI SIKANDER BAKHT: What
have you done?

IEWTAf @ FYoF Wi O ST
TEHY §

oY foamsze &g : BN WY
sfam =gy o
Fagamfa @ & ...

(ommam)  wErll, wEFl ...
(sumem) afqosa agd | 9T &R
gifean |

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh). Madara, I rise
to move 1he following motions:—

(1) “That this House recommends
inp the President that the Proclama-
tion issued by him on the 6th Dec-
ember, 1992, under article 356 of
the Constitution, in relation tg the
State of Uttar Pradesh, be revok-
ed.”

(ii) ‘That this House recom.
mends to the President that the
Proclamation issued by him on the
15th December, 1992, under article
356 of the Constitution, in relation
to the State of Madhya Pradesh, be
revoked ”
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(iii) “That this House recom-
mends to the President that the
Proclamation issued by him on the
15th Deccmber, 1992, under article
356 of the Constitution, in relation
to the State of Rajasthan, be
revoked.”

(iv) “That this House recom-
mends fo the President that the
Proclamation issued by him on the
15th December, 1992, under article
356 of the Constitution, in relation
to the State of Himachal Pra-
desh, be revoved.”

The questions were propoed.

grawmafa : #dt & f9 F, fac
qHig @@w ? I@ ¥ OfR oa@w
Fifaarr ? zAFr g@ay & 7 ;g AW
ffqe fFx I arz ford g o

SHRI H. HANUMANTHAPPA
(Karnataka): It is an independent
resolution. It is not disapproving the
Statutory Resolution.

THE DEPUTY CHAIRMAN:
is disapproving this.

He

HANUMANTHAPPA:
It is an independent resolution.

SHRI H.
No.

. THE DEPUTY CHAIRMAN: No,
ne,.no, no, no. The same, he is dis-
approving. It is disapproval of it.

SHRI H. HANUMANTHAPPA:
It is seen from the copy of the Re-
solution that it is an independent re-
solution seeking revocation of these
Proclamations. It is not disapproval
of what the Home Minister has mov-
ed.

THE DEPUTY CHAIRMAN, It is
an indepgndent resolution.

‘SHRI H. HANUMANTHAPPA:
What he has recad out is an indepen-
dent resolution.

FOOAOT oWy AT W Y
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It is an independent resolution. It
is not disapproval of the Statutory
Resolution. He has asked for disap-
proval of the Proclamations made.

gaeaafa : g3l T T e

SHRI V. GOPALSAMY: 1t is a
very good point. :

DR. JINENDRA KUMAR
Madam, I am willing to accept
suggestion of the hon. Member.

JAIN:
the

IgaAMfa : IEA 9 98T § S
faar & |

it g 0 gIATAAl : faar & #fwm
feqagas a8t faar g | e
gfedee fefieqam | alesa AT

SHRI V. GOPALSAMY; You have
scored a point. Mr. Hanumanthappa

SHRI N. K. P. SALVE: This is a
very important point.

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu):;: Madam, we
should vote on the Home Minister's
Resolution.

SHRI H. HANUMANTHAPPA:
It is not disapproval of the Home
Minister's Resolution.

THE DEPUTY CHATRMAN; I
understand what our hon. Member,
Mr. Hanumanthappa is saying, that
he has moved his own motion.

SHRI H. HANUMANTHAPPA:
Yes. It is not seeking disapproval of
that. It is g separate thing,
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THE DEPUTY CHAIRMAN: He
has moved the motion for revoking
the Proclamations of President’s rule,
which hag nothing to do with what
the Home Minister has moved be-

cause the Home Minister has just
moved §t.

SHRI H. HANUMANTHAPPA:
Yes.

THE DEPUTY CHAIRMAN; It is
independent: (Interruptions) .

SHRL H. HANUMANTHAPPA:
That is an independent resolution. It
is not disapproval. Se, they cannat he
discussed together. (Interrup-
tions)

THE DEPUTY CHAIRMAN: 1t is
not being discussed togecther because
the discussion is over now. Now we
are allowing him to speak, and the
Home Minister will reply.

SHRI H. HANUMANTHAPPA.:
It is an independent resolution. Let
the Statutory Resolutions be finished.
Then we can take it up. They cannot
go together.

SHRI RAJNI RANJAN SAHU
(Bihar): Right. Mr. Hanumanthap-
ra is right.

THE DEPUTY CHAIRMAN: In any
case, we will  allow him to speak
because he has moved tie motion.

SHRI H. HANUMANTHAPPA.
After this moiion is adapted, he can
move it. It is an independenti resolu-
tion. So, this motion can be carried
on. (Interruptions)

THE DEPUTY CHAIRMAN:;
me tell Mr, Jain, Mr. Jain the
jection that Mr. Hanumanthappa is
raising is that your motion
is not disapproving the
motion moved by the ‘Home Minister
now. Your motion, ag it is reported n
th2 Order Paper, is an indenendent
motion requesting the President to revoke
ths President’s Rube. So, that would e
taken up separately for voting.

Let
ob-
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SHRI H.
Tomorrow.

THE DEPUTY CHAIRMAN: To-
morrow or today, that we will decide.
Put what they are saying is that the
Home Ministey has moved ancther
motion which we will put to vote.
Then you can speak and he will re-
ply. 1 have no objection.

DR. JINENDRA KUMAR JAIN:
Madam, . . (Interruptions)

SHRI MENTAY PADMANA3BHAM:
Madam, if you are taking these two
things separately, then let the Home
Mmister po dnead win Yhe Mobion.
Then you take up Mr. Jain’s motion.
Let the Home Minister speak. We
will put this motion to vote and then
vou allow Mr. Jain’s motion to. be
taken up. (Interruptions)

THE DEPUTY CHAIRMAN: 1
agree; there is a technical point to
it. The Resolution moved by the
Home Minister is not for approving
that, because the Home Minister has
not moved it. So, he could not have
dizannroved it,

AN HON. MEMBER: If he had
moved it, you would have allow him.

THE DEPUTY CHAIRMAN: Now
he has moved it. You did not move it
before. You have moved it now. Se,
we can take it now as your motiga..
You have moved it. I will allow you
to speak, but it will be taken wp
separately.

SHRI MENTAY PADMANABHAM:
Not at this stage. You can ask Mr.
Jain to move his motion a{ a later
stage.

THE DEPUTY CHAIRMAN. He
has moved it, It is all right.

it S ST ATAT ;gAY g
T 2 %y AT ey wmwad
M @ @ W wwar 9wy g,
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SHRI N. K. P. SALVE: Madam,I

seek your riiling on one thing thatis
very important. Throughout the prac-
tice in this House has beén that therc
ate statufory resolution whiih are
moved disapproving a raotion. But
if there is a motion for revocation,
which is a concept entircly different
from that of disapproval, then I am
afraid the revocation motion must be
ruled out of order. It is on thatTam
seeking your ruling. Are these mo-
tions within the rules and the frame-
work of our Rules of Business or are
they out of it? And if they arecut
of ‘it, then they must be ruled out of
order. (Interruptions)
THE DEPUTY CHAIRMAN: Let
me take the opinion of this House.
Let me find out from the Order
Paper.

SHRI N. K. P. SALVE: Madam,
they are out of order.

THE DEPUTY CHATRMAN: I
know that you have got a point of
order, But first let me tell you what
the Secretariat has told me; then,
you might put your point of order

differently. The Secratariat informs
me that under article 123-.Power.of
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President to promulgate Ordinances
during recess of Parliament—therc is
a disapproval. But in the case of ar-
ticle 356, the practice has been that
there is no disapproval. It is  the
motion for revocation to reoveke it,
So in the past we have taken them
together. If the Leader of the House
and the Member who has moved it
agree and if the House agdrees, we
will let him speak. Then, we will
put it to vote together... (Interrup-
tions) ...

SHRI N. K, P, SALVE: Madam
under article 123(2) an Ordinance
promulgated under this article shall
have the same force and effect as an
Act of Parliament, but every such
Ordinance shall be laid before both
Houses of Parliament, etc. elc. ete.
Sp the - distinction which you are
seeking to make between an ordinary
legislation and this legisiation is a
distinetion without difference. There-
fore, nothing will tutn on that.
Therefore, my point of order surviv-
es that this motion is not in accord-
ance with the precedent and the prac_
tice of this House. Therefore, it must
be ruled out of order.

SHR1 JAGESH DESAI (Maha-
rashtra) . Madam, I am on a pointof
order.

il gawt @AvA: H AW F
w7 fawoyae 5 owf gL
(smaerts) g% AT urH gl WAFT 3
.. (cmawat)  @T WA AT g &Y
g gor ¥ gl femmoae faeer
2 (ewmum)

E

THE DEPUTY CHAIRMAN: The
Secretariat informs me that in the
case of Manipur also, Mr, Jagdish
Prasad Mathur had moved a motion
under article 358. So we have
taken it up in the past,

SHRI H. HANUMANTHAPPA:
Thai does not mean we should follow
the precedent. Wea should follow
the rules. Once the mistake hag
taken place in the past, we should
not go by the same precedent. It
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ha; been brought to the noitce of the
Chair today. Therefore, we want
your ruling. The motion for revoca-
tion is not in order. I+ should not
be {aken up together. If you have
done a wrong in the past, it does not
justily you to commit the same mis:
take again.

THE DEPUTY CHAIRMAN: No-
body i3 justifying anything. I am
only reading what has happened in
the past. I am not justifying it.
I am only reading what has hap-
pened in the past.

SHRI H. HANUMANTHAFPPA:
On that day it was not brought to
the notice of the Chair. But today
it has been brought to the notice of
the Chair .. (Interruptions)

DR. JINENDRA KUMAR JAIN:
Madam, will you allow me to make
a clarification? (Interruptions)..

THE DEPUTY CHAIRMAN: Yes.

Fa aqgr, AT Fw oA Em F
g a1

DR. JINENDRA KUMAR JAIN:
The fact of the malter is that whzn
I gave a notice of disapproval, my
language was for disapproval. DLut
1 was approached by an officer of the
Rajya Sabha  Secretariat and was
advised that it would be better to
word this in the manner in which
it is written here, (Inierruptions).

SHR]I V. NARAYANASAMY (Pon-
dicherry): Madam, he js the Member
concerncd and he has to move the
resolution. Whatever he does be-
hind our back cannot be referred to
here.

THE DEPUTY CHAIRMAN: I
think my right to hear him should

be there. Let me hear what he
says. Let me hear him.
SHRI H. HANUMANTHAPPA:

Let him complete.

[21 DEC.
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DR. JINENDRA KUMAR JAIN:
Here is a Proclamation or sort of a
Proclamation which killed four de-
mocratically  elected Governments
with their  majority intact. Do
the Members of the ruling party mean
that in a democratic polity, the Op-
position does not have a right to..
(Interruptions) . Whag are you talking?
What are they trying to say, Madam?
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You should allow me to make my
point.
THE DEPUTY CHAIRMAN: Just

now, the whole House was so agita-
ted on an issue in which the
proper proccdure was not adopted.
Now, chould we sit and pass com-
ments on the proper procedure of
somebody else not being adopted? 1
think it will not be proper for us
not to adopt the proper procedure
beeause  somebady will quote us to-
morrow and ask why we did it. If
we have done amistake in the past,
wo zhould not do it now. Whatever
is the proper procedure, we will
adopt. Let the hon. Home Minister
speak ‘and his Resolution be voted

upon.

DR. JINENDRA KUMAR JAIN:
Then, let there be a debate on MYy
mation. And, I will reply to the
debate on my motion.

THE DEPUTY CHAIRMAN: If
that is the wish of the House, we
will do so.

DR. JINENDRA KUMAR JAIN:
Then T agree. T have no objection.

SHRI DIPEN GHOSH (West Ben-
gal): Madam, I am on a point of
order.

SHR1 JAGESH DESAI: Madam, he
is a private Member. It cannot be
allowed. it can only be a...-
(Interruptions) .

IRe RN

THFE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, what are you saying?
(Interruptions). I have not given any
ruling uptill now. It was my ob-
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servation .
everyone

I am still listening to

SHRI DIPEN GHOSH: Madam, 1
am gn a point of order. I must get
(Interruptions),

.. DR. JINENDRA KUMAR JAIN:
Flease allow me to seek this clarifi-
cation. I have no objection to the
suggestion made by hon. Shri Hanu-

manthappa. I only want that...
(Interruptions)
SHRI H. HANUMANTHAPPA:

Your motion cannot be taken up at
.all.  That is my suggestion,

DR. JINENDRA KUMAR JAIN:
Thig motion is listed as an item of
business. You cannot throttle the
voice of the Opposition. This is a
motion already admitted by the hon.
Chairman and listed on the Business
List, This has to be discussed.
(Interruptions),

SHRI V. NARAYANASAMY: We
can raise our objections.

THE DEPUTY CHAIRMAN: Let
my allow Mr. Dipen Ghosh. (Inter-
ruptions). Order, please,

DR. JINENDRA KUMAR JAIN:
Madam, I am willing to listen to
your orders whenever you make
them. I only want my right to be
protected. Let my motion which has
already been admitted be discussed.

SHRI H. HANUMANTHAPPA:
At the admission stage, I have taken
objection to it. It is printed, lis-
ted, but not admitted. Iy is  printed
and listed, yes, but not admitted.
At the admission stage, T have taken
objection to it.

DR. JINENDRA KUMAR JAIN:
Madam, should they  obstruct the
presentation of our view-points? Four
Governments of ours have been dis-
missed. Will you not allow us to
say what we want to say?
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HE DEPUTY CHAIRMAN: You
must say. But let me allow Mr.
Dipen Ghosh to raise his point of or-
der.
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SHRI DIPEN GHOSH: Madam
Deputy Chairman, this is a  Presi-
dential Proclamation which has to bhe
endorsed by boih the Houses of Par-
liameni within two months. Until
it is approved or even if it is not ap-
proved now, or even if it is not plac-
ed for endorsemciit before the House,
the Proclamation can be in force for
two months. Thig is one aspect.
It has to be approved or disapproved;
it has to be voted with either ‘ayes’
or ‘noes’. According to Kaul and
Shakdher, a disapproval motion of a
Proclamation whether it is of em-
ergency or dismissal of a State Gov-
ernment, is not permissible. It is
clear and categorical that no amend-
ment, no modification and no disap-
proval is possible. The House may
a proclamation. This is one  aspecl
the resolution which steks to approve
a proclamation., This is onc aspect.
Now after the Home  Minister has
placed it before the House, it is the
property of the House and this House,
in its wisdom, may not adopt it.
(Interruptions)

DR. JINENDRA KUMAR JAIN:
Are we not a part of the House?

SHRI DIPEN GHOSH: The reso-
lution before the House cannot take
any other form. As such, no am-
endment or substitute motion can be
moved to such a resolution. A re-
solution seeking disapproval of the
proclamation is inadmissible ag there
is no provision under article 356 for
such a resolution. The Secretariat
has advised you also, as you stated.

THE DEPUTY CHAIRMAN: No.
The Secretariat advised him and not
me.

SHRI DIPEN GHOSH: Maybe, on
the basis of certain precedents, some-
times, in some cases, the revocation
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vesolution was
considered

taken up
and proclamation passed

and the revocation resolution defeated.

Bui the question is, unless the procla-
mation is aproved, how can one move
a revocalion resolution? Now you
have stated that it can be taken up
together. How can we do so? First
of 211, the House has tp approve of il
and then alone the revocation reso-
lution can be moved and not beforv
that. So that way, this motion can
come. I don’t mind it. Dr. Jain
i3 entitled to move a motion at &
subscquent point of time if the House
fails to  adopt it. If the House
adoptg it, then alone the revocation
resolution can come; ocherwise not.
This is my point of order.

S 9| " WSH,
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‘(gf Ql g’n‘ !;rqﬁ ZTF‘T le'FFl'Er' i
g HEr ArEm | WA qTE-ETE
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I know that there is a discrepancy
and the Members are agitated and
their views.
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DR. JINENDRA KUMAR JAIN:
Madam, various objectiong raised by
some knowledgeable senior Mem-
bers in this House are symptomatic
of a very destructive wrong politics
that is now prevailing, (Interrup-
tions)

THE DEPUTY CHAIRMAN: What
did he say? (Interruptions)
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SHRIMATI JAYANTHI NATA-
RAJAN: Madam, as a matter of grace,
you allowed him to speak even th-
ough a wrong procedure is Ycing ad-
opted.

6.00 p. M.
sweatafs © T ®IER, gl oOw

mtamamagr%nmw
T wifga< ugice fFar ar, 3| F
AW FF HNF AATE FE AV
=g € g EeW W, qifae
F a1 #7 Fue a<fAmA @ 91
e FTH & ... (Frama) . .
Tqg A A T T e %:rt
FUT TFT FH FT IHIGA AFT @T |
The House agreed; so 1 permitted
you.

Al AT FIF AT F FAAT 0T
% "IgE T@u, 9@T qF AR |

DR. JINENDRA KUMAR JAIN: I
am duty-bound to present here my
party’s viewpoint., So I need not be
dictated how I shall put my view-
point.

THE DEPUTY CHATRMAN:;
no; you put the way you like,
(Interruptions) ...

SHRI S. K. T. RAMACHANDRAN
(Tamil Nadu): Why do yuu cast as-
persions on the Member? You have
got a right to express your viewponit;
we have no objection., But don’t
cast aspcrsions on the hon. Member.

DR. JINENDRA KUMAR JAIN:
Our nation at the moment is indeed
going through a trying period. There
are many problems, Besidzs the
tension that is now prevalent in this
House and outside—I will come later
to the causation, what really causad
that tension—, 1 must also remind
all the Members of the House of the
national agenda. We have four
more important problems—problems
of overpopulatin, poverty illiteracy
and corrupt inefficient and non-
functioning Government,

U, ITF ITT W Fai F wmEv ?
. (=rmaw) |

No,
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THE DEPUTY CHAIRMAN: Order.
. (Interruptions) . ..

Let him finish in five minutes. Please
don’t interrupt him,

U EF. FAAATAT ;. WO FAE
w7 fomr @mo, ww oaw F E

. (cagara) . . . argereE, Qe
(eagama) .. W W OFFC F AT
. (s@awm) ...

THE DEPUTY CHAIRMAN: e
is a doctor; that is why he is talking

about population and poverty. Let
him speak,
ot SHiE wgiwR o KIq, 98

ETHE &, SATT W & AR WAL
LEICNECIE

ot §9. gAmAeqr: AR
afeT dewe ww w7 6he
FATAT |

DR. JINENDRA KUMAR JAIN:
Madam, I feel sorry that instead of
paying attention to such major issues
concerning the nation today, all
cfforts are being put up to obstruct
the re-construction of Ram Temple at
the birthplace of Lord Rama, Madam,
I feel that these four  Resalutions
should have been discussed separate-
ly because. ..

ﬂmmzﬁag‘mmmaﬂ“r

(STT W) : ag Fo IWRESFT FT
glefrde & @ § = dar W
FT

DR. JINENDRA KUMAR JAIN:
I believe these shoulq have been dis-
cussed separately because these Pro-
clamations raise very Ffundamental
issues, In my humble opinion these
four Proclamations are violafive of
our Constitution. They are illegal.
They are our procedural improprieti-
es. One was just now discussed
here but I want to point out another
impropriety. Please don’t forge-
that a Cabinet meeting was held on
the 15th of December and aiter the
Cabinet meeting the messages went
around and reports ware obtained.
Madam, Proclamations of this kind



38y Stigutory Resolution

are the products of a polities of dou
ble standard, pclitics of ccivenienee
and T believe (hat the remedy offer
ed by the Proclamation is worse
than the disease. The BJP ideology
is not a cause of disease but is the
<olution of the problem. 1 wani to
submit lere thag we are acting as
safety~-valves, we are the sane and
ihe constitutioral ingtruments and
pathways to channelise the hur! and
humiliation of 3y majority population
of Mndia. ... (Interruptions) ...

st oifa e (IerTs3m)
dew, Az w7 A @T FY W B¢
T, FNOFT T g7

Pt

DR, JINENDRA EKUMAR JAIN:
In a situation like this when the na-
tional! body politics i; suffering from
a diszase, don’t start beating  the
doctor. They have 10 reach ithe doctor
... (Interruptions) . ..

SHRI S. K, T RAMACHANDRAN:
What can the patient do? (Intesrup-
rions) ... You are ng docotrs.  You
are perverted doctors. (Int2rruptions

DR. JINENDRA KUMAR JAIN:
Madam, this statement is an answer
given by the hon. Minister of State
for Homp AMiirs, Shri- M. M. Jacob.
Tt was given in the Lok Sabhy on
12th March, 1992 and in this answer
the hon. Home Minister, Shri M. M.
Jacob, has stated that 38 temples
were destroyed in Kashindr in the
lnst two years. If hurt is caused hy
destruction of the religicus places to
one community it may hurt other
communities also, So, inaction, par-
tisan politics and insensitivity of the
Government have hurt the Hindu
sentiments and we are not to b= bl-
amed. (Interruptions)...

Madam, let me now coma to the
Lnconstitutionaliy  of the dismis~ai
of the U.P. Government. We 2ll knew
that the Chief Minister harl resign-
ed. ' The Chief Minister ha1 resign-
ed. (Interruptions)... On the affer-
noca of 6th December, the hon Chiel
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Minister of U.P., Shri Kalyaa Singh,
had resigned. I would like to know
-—instead of accepting his resignation
the Government was dismissed——what
ihe need was for the amssolution  of
the State Assembly. Y want to re-
fer tp an incident which happened in
tpis country in 1972 wihea the pre-
s nt Prime Minister of India, Shri
T ¥. Narasimha Rao was the Chief
Yrivister of Andhra Praia<1, On .7tk
“iavehr 1973, on the #¥ryands of  his
failure tg control the law and order
sitvation in the wake cof the Telen-
gana movement. .. (Interiuptions)...
Shr; Narasimha Rao had resigned
and... (Interruptions)... Shri Bra-
hmananda Reddy had resigned. The

resignation of the Chief Minister wus

accepted. The Assembly was  sus-
pended but not dissolved. 1 want to
refar to the speech made by hon.

Shri Narasimha Rao at tha! time and
he said, 1T quote. “During President’s
rule the Assembly would be suspend-
ed and not dissolved.” He spoke to
the Members of the Legislative As-
sembly, ‘You will remain Members
but not funection as such.” ‘It is cuot-
ed in the Times of India dated 18th
March, 1973. Why was this double
standard? What was doneg to  the
Congress Government should be done
to the Opposition-ruled States also.
I also want to bring to your notice
some things which are basic tp the
Constitution. Is the Constitution &
document which is meant for one
day or is it 2 guiding document which
should be used in perpetuity? This
provision of the Constitution has been
invoked In the wake of the incident
of 6th December. Well, there are
facts and there are perceptions. Per-
ceptions are there because of the
distortion, T wish to submit before
voia and I wish to inform the hon.
Members of this House that we are
living in an information age. What-
ever happened on the 6th of Decem-
ber was not a matter of fiction. It
is video-recorded. The video-re-
cordings are available with the Gov-
ernment of India. They are also
available with me. Please allow me
some time to show you the entire
thing. ... (Interruptions)...
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SHRI V. GOPALSAMY: Madam,
we are very much interested in see-
ing the video-tapes. Let him show
them in the Central Hall.

DR. JINENDRA KUMAR JAIN:
Some of the recordings would prove
the realities and one can see  that
and I am sure the nation is ready to
see that.

st Ty AW AR ¢ AN,
g JaX gmx difeur Fww T ¥
feaw & faw

DR. JINENDRA KUMAR JAIN:
The demolition of the said structure
began at aboui 12 O’ clock on that
day. It continued till the evening
of 7th December. At best it is a fai-
lure of the management, After all,
please do not forget that the Kar
Seve was permitted by you. It was
allowed by the Supreme Court ...
(Interruptions) . ..

SHRY S. JAIPAL REDDY (Andhra
Pradesh): Let him go on record ...
(Interruptions) ...

THE DEPUTY CHAIRMAN: Plcase
I have permitted him tg speak. Do
not disturb him, Please... (Interrup-
tions) . ..

T 5 fAAE F1 erm® T, IR
s dfeu. . . (FrEg)

DR. JINENDRA KUMAR JAIN:
Madam, Shri Kalyan Singh has dec-
lared everywhere that he would not
like to do what General Dyer did...
(Interruptions) ...

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. BHARDWAJ). The Supreme
Court did not allow Kar Seva of this
nature. This is a unique Kar Seva.
What the Supreme Court allowed
was the safety of the structure and
the Kar Seva which meant bhajans
and kirthans.  This dastriiction was
never allowed by the Supreme Court
.. (Interruptions) ...

[ RAJYA SABHA]
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DR. JINENDRA KUMAR JAIN:
Madam, what went wrong was
(Interruptions) ...

392

IqEwalr : S aTEd, AT FE
1 R T O ww giw
FIE F AR FH a9 a1 agae &
S AT & ar fex qu g de
TEAT 3 | QT ATSHIANA H AT
I A 2, Wiy S| @l
gigEne faar a1 ag qu 4 9%
AT SR 91 AT ATE HEC

DR, JINENDRA KUMAR JAIN:
What I want to say is what went
wrong with the symbolic Kar Seva
which was the intention., K6 (Inter-
ruptions) ...

SHRI CHATURANAN MISHRA:
So what happened is only symbolic
... (Interruptions) . . .

DR. JINENDRA KUMAR JAIN:
Shri Kalyan Singh had said every
day and everywhere that he would
not order fire on the Kar Sevaks., He
said he would not do what General
Dyer did in Jallianwalla Bagh. ..
(Interruptions) ...

AT gWgsAT @ RIS
78 amr Ry et S
Foam 37 owm oW ¥ g ¥ AWl

DR. JINENDRA KUMAR JAIN:
What I wanted to say is that on the
bhasis of one days incidents which is
at best management’s failure... (Inter-
ruptions) ... This Government has
set a bad precedent by dismissing
duly elected Governments with two
thirds majority. On the basis of
one days action. ... (Interruptions)..

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAAMENT-
ARY AFFAIRS AND MINISTER OF
STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M.
JACOB): The management’s failure
is a good reason for dismissal
(Interruptions) ...
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THE DEPUTY CHAIRMAN: The
Minister wants 19 say something...
(Inferruptions),

SHRI H. R. BHARDWAJ: Madam,
let us mot misguide the House, This
matter was debated in the Supremc
Court for more than two weeks and
every time and every day Shri Kal-
van Singh told untruths before the
court and finally what they did is
the best ground for dismissal. What
else, what more shame could they
have brought tg the country than
what they have already brought?. ..
{Interruviions) . . .

Igawafa: A5 @ W&y g,
TG A7 AR 9T I F & @
Tql; AT q=AT 2. .. (=aEdn)
qAF AW AT @A froomad 59
" oFm g?

W WAz wgww:  ReW, T
W Ff ATEE 9T Ay g
IAFT FAAMER UFAET W aFHe
99T |

Igawafa . A
M S| g g

DR, JINENDRA KUMA# JAIN:
Madam, I wish to remind my friends
from the Communist Party, who have
been very vocal Ip suppressia3 a
+ oice of wnat happened in 1959 wien
fne Kerala Governmrent was dis-
missed. What was their stand? I
would like to know what stand my
Communist friends had taken before
the Sarkaria Commission. They said
before the Sarkaria Commission that
article 356 should be scrapped al-
together because they said in this
article 356 there was danger ta
federalism. Today this dangey to
federalism has become the protector
of secularism. (Interruptions) . . .

Madam, I want to know, if the
BJP's State Government failed in
Uttar Pradesh, how about the failure
of the other State Governments? I
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Sayeed and some other hon. Mem-
bers said. If the failure was in
Uttar Pradesh, the failure was also
in Maharashtra; the failure was
alsc in Gujarat. Why this double-
standard? (Interruptions)

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): In Tamil Nadu also.

SHRI V. GOPALSAMY: Mr. Swa-
my must have been in the Tamil
IYadu Assembly.

DR, JINENDRA KUMAR JAIN:
It there can be a failure ... (Inter-
ruptions) . ..

SHRI SUBRAMANIAN SWAMY:
What about Tamil Nadu where there
was a free hand? (Interruptions). ..

THE DEPUTY CHAIRMAN: Now,
Dr. Jain, will you please concluda?
{Inferruptions),

SHRI G. SWAMINATHAN. Mr.
Swamy can go (o the Tami} Nadu
Assemily . . (Ingerruptions) . .

SHRI
There arc so many communal
Lhere,

SUBRAMANIAN SWAMY:
riats

DR. JINENDRA KUMAR JAIN:
If there wis MabLure of *he Staie
Government of Llittar Prads::j, L
would like i{o kevoor from you, i
there not a failure of the Central Gov-
crnment? If the Uttar Pradesh
Government had to be dismissed or
if the Uttar Pradesh Chief Minister
had the duty or the decency or the
public responsibiliy of resigning, how
cany the Central Government escape
the responsibility and the duty of
resigning and gctting dismissed other-
wise?

Madam, the hon, Home Minister
has said in his statement that a CBI
enquiry has been instituted. He has
alsp said that a judicial authority has
Lucn appointed to go into the hav
penings. The reports afe still awai-
ted. But the findings have already
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(Dr. Jinendra Kumay Jain)

been prejudged and it has already
dismissed the four duly elected State
Governments before the judicial au-
thoriy could act or before the CBI
would give its opinion. Madam, some
meanings have been distorted. I am
pained to say here and I would like
to put it on record, the people who
are ignorant, let them know that the
RSS is am organisation which is en-
gaged in a number of community
development works. The organisation
is engaged in community develop-

ment and it should not be called a
communal organisation... (Interrup-
tions)

SHRI SUBRAMANIAN SWAMY:

Are you a member?

DR. JINENDRA XKUMAR JAIN:
Madam, 1 come fo the rest of the BJP
States. I want to ask the hon. Home
Minister the reading and the mean-
ing of article 356. The basic condi-
tion for President to impose Presi-
dent’s tule under article 356 of the
Constitution is that a situation has
arisen in which the Government of
the State cannot be carricd on in
accordance with the provisions of the
Constitution. This article says that
there have to be conditions. He can-
not presume  There is ho provision
for a pre-emptive action under arti-
cle 356. How did he invoke article
356 on the basis of a pre-emptive ac-
tion? Madam, it does not mean that
our Constitution dors not have an
article for a pre-emptive aclion. He
has the power and the pre-emptive

" action is allowed for imposing Presi-
dent’s rule unde article 352

TR - qT oS aw fqeue
FgT @2 EY T} AW AT FEAIT
9% @ ¢ =T gled ¥ Iuar weer
sfra, I won't disallow g@sTdr Y
a qfzu
SHRI SANGH PRIYA GAUTAM

(Uttar Pradesh): He it making rele-
+ vant points.

SHRI SUBRAMANIAN SWAMY:
Has his faith in the Constitution. come
back?

[ RAJYA SABHA ]
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DR. JINENDRA KUMAR JAIN:
Madam, under article 352, the Gov-
ernment has certain powers in case
of actual occurrance of war or exter-
nal aggression or armed rebellion.
But the Government did not invoke
this article, There is anolher article.
When this was discussed my hon.
{friend, Shri Madan Bhatia, read the
Constitution ruling and hec read about
the dismissal of the nine State Gov-
croments by the Janate Government.
And he also read the ruling of the
Supreme Court in this case. And this
Government, the Central Government
and the other three  State Govern-
ments. .. (Interruptions)...
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SHRI MADAN BHATIA: 1 did
mot read the newspaper. I rsad the
judgement of the Supreme Court
which is the law.

DR. JINENDRA XUMAR JAIN:
In our Constitution, which is fede-
ral Constitution, Dr. Bhimrao Am-
bedkar, said that the State Govern-
nients are as sovereign as the Cent-
ral Government. As the Central
Goverament is elected by the people,

the State Governments are also el-
rcted by the people... (Interrup-
tions)

SHRI SUBRAMANIAN SWAMY:

Does he think that the State Govern-
men thas the power... (Interrup-
ticng) ... He does not know the ba-
sic constitutional law ... (Interrup-
tions) ...

DR, JINENDRA KUMAR JAIN:
Madam. T am auoting Dr. Bhimrao
Ambedkar and T am quoting from the
debhates of the Constituent Assem-
ly. What I want to say ... (Inter-
riptions) . . I want to make 3 sub-
mission here. If secularism is san-
crosanct, T agree. Let a political de-
hate take place at a mature level n-
at Parliament level where it can be
discussed whether your kind of pseu-
do-secularism or our kind of real
secularism should be practised in this
coyntry.  But if secularism is san-
crosanct, cen we sacrifice démocracy?
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Can there e secularism withoyt
democracy? This sort of a practice.
. (Interruptions) . ..

THE DEPUTY CHAIRMAN. Please
conclude, Next X have the Home
Minister to speak. It is quite late.
Please conclude.

DR, JINENDRA KUMAR JAIN:
This country has believed in SATYA-
MEVA JAYATHE and this SATYA-
MEVA JAYATHE is being crushed
under unilateral propoganda, An un-
fair propoganda on Radio and Tele-
vision is unleashed on the nation...
(Interruptions) . ..

SHRI MENTAY PADMANABH-
AM: What about youy affidavit in the
Supreme Court?... (Interruptions)

DR. JINENDRA KUMAR JAIN:
We are being blamed... (Interrup-
tions) ... We are being blamed by
the whole media the whole Parlia-
ment. All non-BJP parties are trying
to mom ... (Interruptions)... trying
to throttle... (Interruptions)...

SHRI MENTAY PADMANABHAM:
That is unparliamentary. He should
anologlize.

SHRI SUBRAMANIAN SWAMY:
He should apologize or at least
wiithdraw that word.

SHRI MENTAY PADMANABHAM:
He has to withdraw. Let him with-
draw. You can let him off if he with-
draws,

DR. JINENDRA XKUMAR JAIN:
The real issue at this juncture... (In-
terruptions) ... The real issue was
the reconstruction of the Ram Tem-
ple. .. (Interruptions) ...

THE DEPUTY CHAIRMAN: T will
look at the record. T would not allow
the world ‘mob’. I will request Mr.
Jain not to repeat it.
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DR, JINENDRA KUMAR JAIN:

The real issue at Ayodhya was the
reconstruction of the Ram Temple at
Ram Janamabhoomi which in our
Hindu comtext (Interruptions) ...

Al WEgedr @W AT
agr qEd Aferg @1 g AT FY
¥ § 5 ww dme qier W@ AR
Y T THUE $C T §) TER!
Afew fem W (smEe)

/MUL: P et b A
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DR. JINENDRA KUMAR JAIN:
Madam, there are evidence There are
literary evidences. There are
historical evidences. Therg are arch-
aelogical evidences. There avre reve-
nue records.

THE DEPUTY CHAIRMAN. I have
given too much time... (Interrup-
tion). It is too much_ 1 request youto
please take your seat.

zDR. JINENDRA KUMAR JAIN. 1
am concluding.. . (Interruptions) .

I wish to make an appeal to you and
to the hon. Members in this House
that they should not indulge in any
distortion of facts, Let us try to
understand what is the basic malady.

SLCl (R C I LT I |G T
7Y, do wizd | (cumenw)

DR. JINENDRA KUMAR JAIN:
Twe basic Hindu-Muslim conflict is
not our creation. This malady has
been therefor the last 700 years. We
must understand what the Hindu...
(Interruptlions) . .,

SHRT S, K. T RAMACHANDRAN:
They have destroyed our philosophy.
They have destroyed our culture, our
sovereignty and peace in this country.
(Intrruptions) . ..

[ 1 Transliteration in Arabic Script.
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THE DEPUTY CHAIRMAN: Just
a minute. I allowed only five
minutes and then I have allowed al-
ready 25 minutes.

DR. JINENDRA KUMAR JAIN:
It is all interruptions.

THE DEPUTY CHAIRMAN: 1
allowed you five minutes. T have
permitted you five minutes, and

five minutes cannot be made into 25
minutes. IMT §% FITY |

DR. JINENDRA KUMAR JAIN
Please give me four minutes

THE DEPUTY CHAIRMAN: No.
5 famz 3 25 fusz &7 w0 2

DR, JINENDRA KUMAR JAIN:
Madam, T wish to make a reguest.
Please understand one basic philoso-
phy. That is, we must understand
the causation ... (Interruptions)...

THE DEPUTY CHAIRMAN. Please
do not stretch the goodwill of the
House so much.

DR. JINENDRA XUMAR JA'N:
Allow me to conclude. I am the

Mover of ihe Resolution. Please
allow me to conclude.
THE DE?PUTY CHAIRMAN: 1,

say, please do noi refer tg that be-
cause you ave speaking in this House
with the goodwill of the Members of
this House. You are not speaking
i3y a right of your Resolution which
was decided... (Interruptions)...
Please take your seat

DR. JINENDRA KUMAR JAIN:
Madam, I do not accept that. I am
speaking in this House ms my right
T request you fo amllow me to con
clude. (Interruptions) . .

THE DEPUTY CHAIRMAN: Jain
saheb, I permitted you for a long
time, and the Ilome Minister has to
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reply, and we have {0 have the vot-
ing. Members are silting here. We
have other busincss., We  might
take up some other business. There
are people in this country who are
suﬁ"ering, who are hungry. The
planes art not running. There are
so many problems which we have to
look after...

DR. JINENDRA KUMAR JAIN:
Allow me to conclude in two minu-
tes,

THE DEPUTY CHAIRMAN: You
spoke very well. Please take your
seat.

DR. JINENDRA XKUMAR JAIN:
Madam, this is unfair. I am the
Mover of the Resolution.

THE DEPUTY CHAIRMAN: Your
Resolution has no meaning. ..

DR. JINENDRA KUMAR JAIN:
I must be given two minutes, You
allow me two minutes, Madam, (In-
terruptions) Heavens will not fall
if T am allowed te conclude... (In-
terruptions)

THE DEPUTY CHAIRMAN: With
the permission of the House, with the
will of the House I permitted you.
Now, if the House wants you to
speak the whole night, please speak.
I have no objection.

SOME HON. MEMBERS: No, no.

DR. JINENDRA KUMAR JAIN:
Madam; I am concluding.

s ST S|TE WO HEledT,
SAFT I S FE ST |

THE DEPUTY CHAIRMAN: All
right. Allowed.

DR. JINENDRA KUMAR JAIN:
Madam, 1 want to refer to some of
the hon. Members, like Smt. Renu-
ka Chowdhury, like Shri Jagmohan
and others who spoke, and rightly so,
that the blame canuo{ be put exclu-
sively on the BJP, and we all are
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responsible . If everybody is responsi-
ble, why hiang only the BJP Govern-
ment? (Intérruptions) Madam, I wish
to request you that this is a very im-

portant issue. Please listen to my
voice. Please do not suppress...
(Interruptions)

SHRI MENTAY PADMANABHAM:
Madam, may I clarify? He is mis-
quoting our colleague’s remark here.
Mrs. Renuka Chowdhury said that not
only the BJP, the Government isalso
equally responsible for this calamity.
That is what she said, and the others
said. (Interruptions)

DR. JINENDRA XUMAR JAIN:
Madam, I want to say that at this
time, we need sanity, and we need
systematic study as to what is o
nation.. . (Interruptions)

Furwmafa :
19 SifaT |

DR. JINENDRA KUMAR JAIN: It
reguires an understanding of the
issue...

Irawmia :
g% ey |

IO wIEE, AT

A9 gEd, W AW

DR. JINENDRA KUMAR JAIN:
instead of throttling the vuice of the
BJP.

THE DEPUTY CHAIRMAN: Yes,
| now the reply.

SHERI S. B. CHAVAN: Madam
Deputy Chairperson, T must express
my gratitude to all the hon. Membersg
sor the kind of candid discussion that
we had on this very important issue
which, if I am permited to say so,
... (Interruptions)

#ATT  AETEET W WTAAY
M AW A SR qEr fear AT
M AT F TRA qAT feAr WV
73 43 WM mOM omwR SFe
afad #HiT 7w SEF @ Gt @y
T gAY . (smEawE) ..
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SHRI S. B. CHAVAN: I think he
will try to understand the feelings...
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THE DEPUTY CHAIRMAN. If
the Members want, [ can read out the
names of Members who wanted to
speak. Let me read out the names.
But it is the paucity of time that we
have to consider
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SHRI S. B. CH:VAN: Madam,
want to express m: gratitude for
very lively discussionr that we h:
Everybody is aware of the [acz 4%
it has shaken the foundations of ot
polity and that is why every one
us is feeling very concerned abc
the future of the country. Let
fave hg doubt about it. Actual
every effort was being made to s
that we succeed in finding a soluti
to the problem. But having attem
ted all the methods that were avs
able to us, the Prime Minister ¢
his best, all pther people also tri
their level best to see that an ami
ahle solution could be found and t
nath of confrontation was avoided '
the extent possible, But after havi
talks for a number of days-two mee
ings were held in a very good atmio
nhere, and the third meetings w
also fixad—I have not been able i
still apporeciate as to what exactly w
the reason which actuated the VE
unilaterally to take a decision th
the kar sevae will begin from the 6
of December. It is still a mystery |
me and I have been trying to unde
stand from a number of people but
do not get any satisfactory reply «
that point which clearly establish
that they were not interest
in the talks at all a

Eﬁlvla
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they were interested in continuing
the kar seve as it was prescirbed by
the Supreme Court. And where did
they want to do the kar seva? They
wanted to do it at 2.77 acres of land
where the Supreme Court also said
that you cannot have any construec-
tional activity; it has to be some kind
of nomina] religious activity which
ian be carried out. Later on, a num-
er of people went on saying what
exactly they had in mind and ulti-
mately affidavits were fileq before
the Supreme Court and the Supreme
Court every time gave the U.P.
Government sufficient time to consi--
der all aspects of the question.
At one time the Supreme Court
even thought of appointing the Cen-
tral Government as the receiver, on
jts behalf. But the senior counsel
for the State of U.P. said that they
would discuss the matter with all the
religious heads and that they would
try to prevail upon them tp see that
nho order of the Court was violated.

The Supreme Court was giving
orders, I have got copies of all the
affidavits filed by the U.P. Govern-
ment and also the orders passed by
the Supreme Court, I must really
find out from the hon. Members.
I have come tg thig conclusion that
there is something basically wrong.
They have been promising in the
National Integration Council. The
Chief Minister had wrttten more
than half-a-dozen letters to me. They

ave been Dromising, in the shape of
affidavitg to the Suprems Court.
Now they want us to believe, Em-
phatie¢ally, the Leader of the Opposi-
Mon was nleased to say that this was
not their plan. The hon. lady Mem-
ber, in her own very eloquent style,
also said: ‘Please do not misunder-
stand ug. This was not our intention
that the whole thing should be
destroyed’.

First of all, every one of us,who
knows the history of the RSS, is
almost certaip that it is a disciplined
organisation. I have had the op-
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portunity of going through an article
written by Mr, Sanjay Kaw on 4th
December, in the ‘Statesman’, in
which he had given the details as
to what kind of arrangements were
made. Not a single person could enter
that arca. Himself being a journal-
ist, he also could not find entry. He
described himself as a kar sevak and,
at half-a-dozen places, he was check-
ed. He had to produce the authority
letter, that this was the authority
who had certified that he was a real
kar sevak. He saw the entire thing
and thereafter he had decribed it. He
had given a very vivid description as
to what kind of arangements were
there, Nobody could enter. Nobody
could infiltrate. About a thousand
people, as they were a little dobutfr
were driven away, They were drive
away.

SHRI MENTAY PADMANABHAM:
Even then, the Government failed.

SHRI PRAMOD MAHAJAN. Mr.
Sanjoy Kaw himself entered and he
says that nobody could enter!

SHRI S. B. CHAVAN: 1t is a fact.
I think you would also agree. Have
you, or, have you not, made this kind
of arrangement? Right from the
place where he stayed, right from the
start, he had to carry the certificate
of your shakha. Whoever had gone
there, he had to produce a large
number of certificates, Everybody
had to be satisfied that he was a
genuine kar sevak. Nobody could
possibly enter that area. This was a
foolprooof arrangement you had made.
Thereafter, do you want us to believe
that this was not your plan?

SHRT DIPEN GHOSH: Madam the
hon. Home Minister has referred to
the article by Mr. Sanjay Kaw, in the
‘Statesman’. This article appeared in
the ‘Statesman’ on 4th December.
The demolition took place on 6th Dec.
ember. "When did you read this arti-
cle? After 6th December, or, before
6th December?
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REW :
SHRI S. B, CHAVAN: I must
candidly admit that I read this arti-

cle after 6th December, not before
fth December,

SHRI MOHAMMED AFZAL alias
MEEM AFZAL (Uttar Pradesh):

What were the officers in the Home
Ministry doing?

SHRI S, B. CHAVAN: When Y was
trying to prepare myself for this de.
bate, I was just collecting all the
information that was available sp that
{ would be able to reply to the points
which the hon, Members would raise
here. (Interruptions)

SHRI T. A. MOHAMMAD SAQHY
(Tami] Nadu): What was the Gov-
ernment doing, before 6th December?

ot Mg TR Em (T
g3w) - Ay afEfwes T FT
I (ommEw)

AL T IR
' .--”b‘—‘l’."b‘”... .24__1/

ot THo dte wR@m: WM T
¥ oo IR ggy A Ffmw T
7¢ § (vmuw) T A wwmy §
f& o FT F7 W@ E1 (smaum)

yrawmafa: & F ama gfva
AT W T AN g g
w g1 wglk femd A feAm
FAHr Frem ffaw T ey
2= ¥ |

SHRI S. B. CHAVAN: I must say,
I 'am not prepared now to believe
that there was any such proposal.
You have to admit this fact that they
had a different kind of plan and still
they are telling us that we should
believe them. In fact, we have be-
lieved them. There is no doubt
about that. We have believed them.
We have put full faith in
them. But unfortunately, I have to
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admit that they have betrayed us
very badly and that was not antici-
pated from that section at all. You
could have straight told us that we
do not believe in doing this kind of
a thing, but the methed that yau
kave adourted clearly indicates that
something was going on in our mind,
but you wanted to do the same thing
through some agency instead of dir
ectly getting yourself invelved ir
it.  Otherwice, there was no reason
I have Dbeen trying to understand
what is the locus standi of the pea
ple who got possession of the 2.7i
acres of land, who are they? The lane

has been acquired by the U.P. Gov
ernment and when we ask them thi:
guestion, “are they your agents"
they never bother 1o veply to that
kind of a question. All other ques-
tions, all otaer leiters are being re
pied te, but wirn I asked the,, “Are
they your agents have you authori
sed therm,” there is no reply and tha
is why at least opow 1ihere is tha
doubt which is created in the minc
of the Government that in fact, yot
had somz kind of a vlar: of actior
which you did not want to disclost
and somensw ates  the 8th. vou
pleaded total helplessness that thing
have gone so far that you could no
possibly control.  Otherwise, eithe
BJP or VHP or RSS pleading thi:
kind of a helpnessess is something o
which T have not heard at all. RSE
is known for the kind »f diseipline
they will never say anything whicl
others will not believe. But this #
for the first time that you have ad
opted this kind of a course and tha
is why I say that the total founda
tion of the polity has been shake!
and this we will have to serioush
consider. 'Thig is the time when

am fully in agreement with wha
hon  VYashwant Sinha described tha
day, that “this is the time w@el
when you have to have some kin¢
of an introspection.” This event cal
still lead us for some kind for a poli
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Fica) bolarisation. There -are major
Issues which the country is facing
today. There is the issue of poverty.
There is the issue of a large number
of rural areas not being developed.

0 O W T

AN HON. MEMBER: Issues of
scams, 4

! SHRI S. B. CHAVAN: Develop-
ment  in agriculture industry, all
others things have to be faced, but
during this Session we find it is only
Rim Janam Bhoomi and nothing
else. In the lower House, hardly any-
thing we could not get through any
business; it is only Ram Janam
Bhoomi. And if I understand cor-
rectly, this was a deliberate decision
taken at Ujjain. Mandal Commission
was very much in their mind. Inor-
der to divert the attention of the peo-
ple from the Mandal Commission
and the implications of the same,
this is the new thing which has been
deliberately attempted by them in
order to create some kind of a diss-
‘ension among the people that real
issues need not be solved, these
are the issues which could be atten-
ded to later and it is only the Man-
dir-Masjid which. in fact, should
get attention of zll the people and
let every member engage himself
only in this which according to me,
is a non-issue. If non-issues get the
phiority and priority issues just get
diverted, I am sure this will be the
greatest disservice that we will b_e
doing to the poorest man in this
cduntry. That is why it has become
absolutely necessary for us to have
a complete rethinking abeng the en-
tire thing There are occasions in the
history of a country when you have
to have a complete rethinking on the
kind of ideology that you have, the
kind of thinking you so far have.
We have differences—there is no
doubt about it—but we ncver thought
in terms of this kind of a holocast
in our country. We never anticipated
it. In fact, T must very candidly ad-
mit before all of you that some kind
of an attempt was going on against
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thg wishes of the Court. Doing some-
thing on the 2.77 acres of land was
something that 1 could have, to
some extent understood. But every
one of them gave a complete un-
derstanding that there was ngp ques-
tion of the disputed structure being
destroyed at all. And in spite of that,
the 2.77 acres of land remains as it
iz and they have destroyed the stru-
cture. That is why, this is the proper
time when all the political parties
will have to eome to some kind of an
understanding. If we really want
India to progress—progress in the
agricultural field progress in  the
industrial field, progress in all other
aspects of life—then first things will
have to be attended to first. If there
is no peace and tranquillity in the
country, whatever plans we might
prepare, ultimately no plan is going
to succeed unless we restore this kind
of a confidence among all sections of
the peaple, particularly, the minority
communities .
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So, I have no grudge against them.
If they have to say something in a
very abusive language alsg against
me, I have to understand their
feelings, try to understand what they
should have thought of the entire
thing, So, there is no question of
my misunderstanding them, 1 have
the least amount of doubt in m¥
mind that something very much
wrong has been done to them and
they are perfectly within their rights
to react very sharply to whatever
had bappened.

A Jarge number of people have
been killed. I have the full list with
met. Almost 1,200 people have lost
their lives and almost 4,900 people
have been injured. Now they are
trying to collect the figures about
the property which hag been des-
troyed. About two or three days
back, almost every officer was en-
gaged in seeing thiat normaley i8
brought about, and thereafter they
will attend to the rest of the things.
Now they are attending to it. Ex-
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cept, perhaps’ in one State, almost
everywhere things are now normali-
zed. So it should be possible for them
to give the estimate of the property
which haz been damaged.

Now, th:y have made an announ-
cement. In the beginning it was Rs.
50,000 each for those who were killed
and Rs. 5,000 each for those who
were injured. Now, almost uniform-
ly, it is Rs. 1 lakh in most of the
States, barring one State...

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
It is Bz 2 lakhs now.

SHRI S. B. CHAVAN; That’s why
I was very particular that I should
speak after the Prime Minister did
so that I know what he has announ-
ced. Now it is generous. Instead of
Rs. 1 lakh now it is going to be
Rs. 2 lakhs for every person who
has died. After all, it doesn’t mean
anything if an earning member of a
family werz to die and the children
become helpless. I must alsp bring
to your notice that we have the
National Foundation for all the child_
ren who have becorme orphans. They
can also be accommodated. Govern-
ment takes the responsibility and
they will be paying them Rs. 400
to 500 per month—I do not know it
exactly. Till h= attains the age of 18
w( go on paying this amount sothat
he doesn’t grow as a disgrun-
tled member of the society.
So, first of all that was the point
which I wanted to inform the House.
Madam I have great ......

SHRIMATI KAMLA SINHA
(Bihar): Madam, I want to know
from the hon.. Home  Minister

what compensation will be given to
the women whp have been abused
by rape and to the children who
have lost their parents and all other
family rnembers.

SHRI S. B. CHAVAN: There are
some announcements which the hon.
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Prime Minister has made on the floc
of the other House, about which

still have to get information. I car
not possibly off-hand tell you whe
kind of compensation is to be give
to them to all the women who, i
fact, have been very badly treated
If their husbands have been killec
then, of course, they are entitled f
the amount of money that otherwis
they would have been entitled to. B
I do not know the exact figure. No
do I have the exact figure of the tot:
amount of money disbursed so far

Madam, there is 3 constraint whic
I have o keep in mind and that i
why I have got to be very brief. On
is about some matters being agitate
before the Supreme Court in the con
tempt matter. Some are in the Hig
Courts where g number of thing
have been challenged. We ourselve
have appointed an inquiry commis
sion under the Commissions of Ir
quiry  Act. Some cases have als
been given to the CBI for a definit
enquiry. Now, the point which th
hon. Members would like {o undel
stand .

SHRI INDER KUMAR GUJRA
(Bihar): Before you go to the nex
point, my hon_ colleague has sugges
ted that something very vital or moe
important has to be done for th
ladies who have been dishonoured.
would suggest that the minimum tha
the Government should dg is to trea
it at par with murder because it i
a worse more heinous crime thy
that. Any lady who is dishonourec
must get compensation at the mini
mum at the level of a person killed

SHRI RAFIQUE ALAM (Bihar)
The criminals whosoever they mi
be must be punished.

SHRI S. B, CHAVAN: I would nc
be able to say exactly.

SHRIMATI KAMLA  SINHA: ]
possible, they should be rehabilitatec
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SHRI S. B. CHAVAN: But there
are a number of implications of the
same. I will try first to find out from
the announcement which ithe Prime
Minister wag pleased to make in the
other House.

SHRI INDEER KUIMAR GUJRAL:
I was hearing him. He did not cover
this point. But, I think, you will
kindly keep in mind that the suffer-
ing of a lady dishonoured is worse
than death. I think, that is why this
a3 to be done.

THE DEPUTY CHAIRMAN: Mr.
HTome Minister, I agrce with the
suggestion made by the lady Mem-
ber, and I support if. Thosz womeh
have to be protected. To whichever
religion or caste they may belong,
they have to be broizcted properly
and provided for. ... (Interruptions)

SHRI SUBRAMANIAN SWAMY:
1 have another point.
- h -
Saaswhy ¢ S arER &g )

agd wg v aiw @, 5 |

SHERI S. B. CHAVAN: If you want

toask me any question, let me first
finish. (Interruptions)

THE DEPUTY CHAIRMAN: Let
him finish. Let him finish. Let him
finish. Then you make your point.
You may suggest whatever you like.

SHRI SUBRAMANIAN SWAMY:
On this point itself, 2.77 acres of
land has now come back to the hands
Central Government. will
those two temples, Sakshi Gopaland
Sankat Mochan, be rebuilt or not
because they were destroyed by the
vandals of the BJP Government and
the Hindu sentiment is that these two
temples should be rebuilt thereon?

SHRI S. B. CHAVAN: I cannot
possibly immediately react to what
the hon. Member is asking. Certain-
Iy, we will have to consider a num-
ber of issues which get involved in
this very important issue.
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Madam, there are two other points
which the Leader of the Opposition
also referred to, and they are with
respeci to delinking that. At one
stage he said that you would have to
delink the 2.77 acres of land and
the disputed structure. In fact, this
wag the very issue which was raised
by L. K. Advaniji also in the other
House, I had merely requested him,
and I am requesting you alko. Now,

since the land-acquisition has been
iotally set aside, the guestion does
not arise.

But, still, for my own
satisfaction, is the Leader of the Op-
position prepared to give me a plan,
authenticated plan, which they have
in mind because they were saying,
“For three or four years it is the
Garbhagraha which is going to be
constructed, and thereafter the ques-
tion of extending it to other disputed
area will be considered. We will
have enough time to consider all
these aspects.” So, you please give
us your authenticated plan. The
structure i3 no more there mow.
Land acquisition of 2.77 acres has
also been set aside. So, it becomes
a totally academic exercise, There
is no meaning left to it. (ImgerTup-
tions)

SHRI PRAMOD MAHAJAN: If
you glve an assurance that you would
implement our plan, we will submit
it to you.

SHRI MENTAY PADMANABHAM:
You have already executed your plan.
(Interruptions)

SHRI S. B, CHAVAN: I would
like to announce what the Prime
Minister has said in the other House.

SHRI R. K. DHAWAN (Andhra
Pradesh): I entirely agree with what
Mr. Gujral and the Deputy Chair-
man have said regarding compensa-
tion to rape victims and others. But
is case you are going to consider such
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a proposal. I suggest there should be
a cut-off date for complaints to be
filed because it wil] create a lot of
problems for the administration, And
once such a word goes that the Gov-
ernment 1s agreeing ... (Interrup-
tions) 1 say there should be a cut-off
date.

SHRI S. B, CHAVAN: I cannodt
off hand give any assurance to the
House. Certainly we will keep this
in mind, and try to put thig across 10
all those whg are concernsd with it
and thereafter would take a deci-
sion. (Interruptions)

Now, Madam, I would like to an-
nounce what the...
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aarﬂﬁ w@r s St oam 4%
FA, 9 UG JET GEIT FY A¢F A
iy

SHRT S. B. CHAVAN: The an-
onuncement which the hon. Prime
Minister made in the other House was
this. In addition t¢ the ex-gratia
relief in the case of deaths, grievous
hurt or damage to the property, the
Government of India will recommend
to the State Guvernments that the
victims of recent communal riots
may also e given the following assis-

tance: (1) employment to widows,
wards of families affected by the
communal riots. Where an earning

member of Yhe Iamily has been killed
or permanently incapacitated: (2) al-
lotment of tenaments and house sites
to tamilies rendered ‘Touseless; (3)
allotment of shops, space for kiosks
for families to restart their business;
and (4 bank loans for capital invest-
ment and also working capital for
re-commencement of the industries
and business affected in the riots.
Similar measures will also be taken
in the Unjon Territorics, This was
the announcement which was made.

SHRIMATI KAMLA SINHA: That
is not going to help dishonoured
women. What should be done to
them? (Interruptions)

SHRI S. B. CHAVAN: I have taken
note of your point, I am not compe-
tent to take a unilateral decision and
make an announcement here in the
House. 1 will consult a number of
other Ministries and thereafter take
a final view about it.

» One point T would like to deal with
is regarding the issues which the
Leader of the Opposition was raising.
One issue about which some kind of
a reference was made and which is
still under reference and which Ihave
not been able to understand was about
the Lucknow Bench of Allahabad
High Court. He said the High Court
did not give the judgment and that is
why people felt rather restive about
the whole thing and did this kind of
a thing, I do not know what the
connecgion between the twg is. -
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f don’t find any kind of connection
between the two. Why before the 6ih
the Allahabad High Court did not
give the judgement—whether the
judgemenl was favourable or agalnst
you—is a matter on which I don’t
think any Government for that matter
can bring about any kind of pressure
on the Allahabad High Court. This
point was also agitated before the
Supreme Court. The Supreme Court
also said “It is impossible for us to
give any kind of direction from the
Supreme Court. However, we would
request them to expeditiously dis-
pose of the case.” That is the only
thing they have given, T have go{
with me the entire proceedings. So
it is not on hearsay that I am saying
this thing. It is on the basis of the
record that I am saying that the
Suprcme Court had stated this thing.
So also when we say that the judiciary
is completely independent, to expect
the Government that we should try
and represent the matter by saying
“you have to expedite the case” will
also be rather too much. Merely be-
cause the judgement was delivered
rather late, why should it lead you
to attack the mosque? This ig some-
thing I am not quite able to under-
stand. So this was a point which in
fact, T was not quite able to under-
stand and that is why I should put
across this kind of a question.

Most of the points raised here by
the hon. Members were of a general
nature. Everybody was dissatisfied
“The Government should have acted
in the matter immediately.”

+[ ]Transliteration in Arabic Seript.
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That is the main thing which
was raised by almost all the
Members. Whosoever spoke here,
he did refer that this mosqgue was
demolished at gbout 12.30 or so and
thereafter the whole work continued
up to 11.30 A.M. on the 7th. Ac-
cording to us they continued up to
7 o’clock on the 6th. But according
to some other sources, they say that
they continued their work tiil 11.30
A.M. on thc 7th. That is how it was
stated. But according to my informa-
tion, the whole thing was completed
by.-.

SHRI INDER KUMAR GUJRAL:
The whole thing was completed by
11 P.M. on the 6th.

SHRI S. B, CHAVAN: So whether
it was continued up to 7 o’clock or up
to 11.30 p.m. is not the point. The only
point, as I said in the beginning, is the
question of credibility and we did
believe that. Till 11.30 we were re-
gularly getting  the reports from
Ayodhya. We are in possession of all
the reports. Every source reported
that things are peaceful and nothing
is going to happen, All of a sudden
at 11.35 or at 11.40, some people
rushed towards the mosque and all
the PAC forces, the police forces who
were standing there have almost gave
a full opportunity to them. “You
can go ahead. We will just stand by
and see what Is going to happen.”
Even the para-military forces were
actually in the charge of the Gov-
ernment of Uttar Pradesh. Since
the morning we were getting in touch
with the Government of Uttar Pra-
desh and telling them that we had
placed 194 companies at their dispo-
sal and whenever they required
these companies, they can be utilised.
There was no difficulty about it.
But you will be surprised to know
that from the very beginning they

were totally cpposed the idea of

para-military forces being stationed
there. Even they say that we should
withdraw it. At that stage Yyou
will be surprised to know that they
wanted me to deploy some more
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force in the Terai region and get
back the PAC from there. I said
“What is the idea of exchanging the
PAC with the para-military forces
tbat We are sending?” Ultimately,
since the State Government felt it
Necessary, 25 companies had to be
sent to the Teraj region, Instead of
the para-military forees, it wag the
PAC battalion which was brought
back by the State Government. At
about 12.30 we got the requisition.
The orders were absolutely clear that
they need not wait for orders from
above. Ags soon as they get the re-
quisition, they have the orders to
move in the matter. And, it was
with a 20-minute time-lapse that they
could move, At 12.30 or 12.45, we
got some kind of a requisition that 50
companies were required ta be moved
to Ayodhya and the Commandants
in charge of the para-military forces
readied the forces and said, “We are
now prepared”. They requested the

Distriect = Magisirate to accompany
them. He refused to accompany them
and said, “No, I cannot come with
you.” This was going on for almost
half an hour and thereaifter, they
wanted him to give in writing that
he did not want to accompany them.
Ultimately, if fire has o be opened
or some of a force is to be used, the
District Magistrate has to accom-
pany them. Ultimatehr, he agreed.
Having gone three kilometres, he got
another message and thereafter, he
said. “I have very cleay orders
that I cennot proceed and I have to
go back”. Our forces insisted, “Un-
less you give in writing that you do
not want ug to proceed further —we
are not prepared to go back.” I.-Ie
gave it in writing. We have the writ-
ten sort of thing wherein he had
said that force was not to be used.
So. the entire force was returned by
abérut 9.30 because the road-blocks
had to be cleared and they had to g°
on foot for almost three kilometres.
Having gone three kilometres on
foot, they were sent back, And, what
happened thereafter is everybody’s
knowledge now.
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The meeting was held at about 6.00
P_ M. wherein we had to take a de-
cision as to what to do under those
circumstances. Some people asked,
“Why is it that the Central Govern-
ment took the decision of dismissing
the Government?” Of course we
have dismissed the Government. I
do not deny that. We have dismissed
the Government. They did not act in
spite of the letters that we hadbeen
writing to them. Many hon. Mem-
bers in their spezches, said that the
Governrent had prior intimation and
still we did not act on it From what-
ever source we had the slightest in-
formation about any damage to the
structure, we communicated it to the
U.P. Governiment saying' “This is
the kind of information which is be-
ing supplied to us. Please look into
the maiter and see that nothing of
that kind happens”. At about 7.00
P.M_ we had to take the decision.
After the decision was taken, the
matter was sent to the President.
By about 9.15 or so, the imposition
of President’s rule was made in U.P.

A point wag raised asking, "“Why is
it that you thought it was necessary
that not only the State Government
should be dismissed but the House
also should be dissolved? Why did
you not keep it in suspended anima-
tion?”

A

SHRI INDER KUMAR GUJRAL:
Befort you go to that, please give
me a minute. I am glad that you
have explained it. I would like you
to explain to me two more points
also, The firs( is, are you in good
terms with your friend, the Minister
for Defence who has got a video film
of six hours? Have you seen it? i
you have seen it, does the video film
show—I want you to confirm or deny
it—that the activity was continued
till 11.15 or 11.30, that is, two hours
after you proclaimed President’s rule
in that State? The second is, did you

personally or any of your responsi-

ble officers see the BBE's and - the
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wards? If you did not was it not
a serious dereliction of ('iuty on the
part of your department not to keep
itself informed on the basis of visu-
als being shown which all of us
were seeing about the things hap-
pening? And, why did you take time
after that to go lazily about it?
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SHRI S. B. CHAVAN: Madam,
about the film which is still in the
possession of the Prime Minister, I
cannot siraightway say anything. I
would like to find out and if the
Prime Minister allows, then only
things can happen. 1 cannot possi-
bly say on his behalf whether this
video film should be shown or should
not be shown. (Interruptions) 1 do
not know. I have not seen it myself.
I was dealing with the point of dis-
solution of the State Assembly. A
question was asked, “Why is it that
the Government thought in terms of
not keeping the Assembly under sus-
pended animation? Why did the Go-
vernment think in terms of dissolu-
tion of the State Assembly?” I must
tell you very frankly... (Iuterrup-
tions)

SHRI YASHWANT SINHA: Ma-
dam_ it is & very iroportant point
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which he has not answered. When I
was speaking, I had said thatthese
boints must be answered. Now if the
Minister is glossing over it, if heis
not answering then I would liketo
pave your ruling whether we raise
it now or raise it later. I have only
got up because you have allowed
vqthers to raise these points.

THE DEPUTY CHAIRMAN: MMr
Gujral did not ask me but he being
a senior  Member, 1 didn’t ohject.
But I request the hon. Members, let
the Home Minister finish his speech.
If you have any points which you
think are relevant and are not being
answered, you may ask them. Buf
We are noi{ opening another discus-
sion. (Interruptions)

SHRI YASHWANT SINHA: But
certainly junior or senior, Members
have a right to get a reply to speci-
fic points which have been made in
the course of the debate—specific,
important and unavoidable points.
(Interruptions)

SHRI S. B, CHAVAN: There area
large number of points which have
been raised by the hon. Members
and T have pleaded my inability...
(Interruptions)

THE DEPUTY CHAIRMAN: 1t is
not a question of a Member being
senior. I respected Mr, Gujral and
1 am not guilty of it. If he asks a
very pertinent guestion I allow it.
I don’t stand on such formalities that
they should take my permission. But
if he has a pertinent point, I allow
it. There is no question of being
senior or junior. You are quite a
senior Member. You have been 2
Finanece Minister. So you come in
that category. Now let him speak.

SHRI §. B. CHAVAN: Madam,
because of certain inhibitions in f?.ct,
the details which I am trying to give,
wll alsq become controversial. Hgv-
ing appointed an Engu'u'y Commis~
sion andl the CBI having been order-

re. Praclamations in
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ed to look into the matter, if I were
to give all the details in this House,
then I will be prejudicing the work-
Ing of both of them. But there are
certain issues which have been rai-
§ed to which I have got to reply. But
It does not necessarily mean every
point. If T were to give tha reply
here, it will be very embrassing for
the Government also, Hence I will
request the hon. Members to kindly
appreciate this kind of a situatioa.
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SHRI YASHWANT SINHA: Then
why are we having a debate?

SHRI S. B. CHAVAN: I was just
trying to reply to the point which
was raised. “Why is it that the Gov-
ernment did not think it jn terms of
keeping the Assembly under suspen-
ded animation rather than dissolution
of the Assembly?” We have suffici-
ent experience with the U.P. Gov-
ernment and with the same kind of
officers continuing and all the Mem-
bers of the Assembly remaining the
same, if the same Government is 10
come into power we will be totally
ineffective in that area and we could
not have done anything and that is
why dissolution was the only reply
that we could possibly think of and
that is why we had to dissolve the
Assembly. There was no option but
to dissolve the House. I am absol\}‘
tely clear on that point that thereis
no difficulty about it. (Interrup-
tions) : s
L

THE DEPUTY CHAIRMAN: I Te-
guest the Members not to interrupt.

SHRI S. B. CHAVAN: T would not
vield on that issue at all. Barring
thig point, I don’t think even in the
case of dissolution of three or four
State Assemblies, any other point was
raised by the hon. Members barring
one point which Dr. Jain was ple‘a-
sed 1o Taise and the relevant pointin
that case was only about keeping the
Assembly under suspended &nima-
tion. Why is it that the Govern-
ment has not kept the Assembly un-
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der suspended animation? Why it it
that the Government has dissolved
the Assembly? In this respect, I wan-
ted to give this kind of reply. Madam,
on the 7th, 1 had to face... (In-
terruptions) . ..

ot fraaenr fag (wrorem)
IR FF=A & A0 F97 TEA
I e ferEwmT der oqr fRosy
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¥ d=T T qrd AF gy 0f
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If we keep the Assemblies in sus-
pended animation, there will always
be fears in the mindg of al] the offi-
cers concerned that they might come
back again and the same kind of
situation which prevailed on the
6th would be repeated. That is why
this was a deliberate decision that
the Government had to take with the
kind of experience that it had on
6th. On 6th ths same thing had hap-
pened. On the Tth alsg it was the
same. I am just trying to bring tfo
the mnotice of the House that there
was a large crowd on 6th night. We
were announcing and reguesting
them to go out of the town. Special
frains were arranged, Some buses
were also arranged in order to see
that they vacate it but thereafterit
camg to our notice that some move
was ‘afoot there which clearly indica-
ted that some people would not vac-
ate, would not go obut; Government
of India scems to be having some-
thing else in their mind. This dis-
solution and dismissal of the Gov-
ernment had not reached some peo-
ple and that is why they were think-
ing in terms of retaliation. The en-
tire mob was in a mood of retalia-
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tion. They were having all kinds of
weapons or other things in their
hands. That is why before sending
the forces... (Interruptions)... Let
me finish and thereafter we will con-
sider all other things... (Interrup-
tion) ... 1 won't yield, please T won't
yield please.
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THE DEPUTY CHAIRMAN: Mathur
Sahib, please take your seaf. AT

q1za, cdta 3fsq

SHRI S. B. CHAVAN. There was
a crowd of almost two lakh and fifty
thousand by the 6th evening. The
next day, almost seventy thousand
people might have vacated that area.
And thereafter, again the same ques-
tion arose about some of the officers.
Of course, we propose to take action
apgainst all those offcers whg be-
hived in a particular manner, who
did not co-operate with our parami-
litary forces or the Army Comman-
ders who had gone there fo enforce
law and order. The S. P. and the
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D.M. who, in fact, were not coopera-
ting had to be sent out. Wg will see
that proper action is being taken ag-
ainst the officers who were responsi-
ble. If I mistake not, the Collector,
the S.P., the D.I.Gs. and thg I.Gs.
of that area were put under sus-
pension and necessary action against
them will be taken.

=Y fﬁ qrE=s %EI'E' o THo
g Tgo QHoqto GG & &N IL ..
() gey 6 famam &

SHRT S. B. CHAVAN: But the
assessment of the Commandos who,
in fact, were supposed to go to Ay-
adhye was they Jd  soy that they
had to take the overall situation into
account and the mob was in a belli-
gerent mood and if they did not go
there at a time of their choosing,
might be, they would have to shoot
down a large number of peopel who
were itrying to create problems, ei-
ther by blocking the way or by their
threatening force. So, in the evening
of 7Tth we took the decision that
paramilitary forces had to reach
there. Tt was at this time that we
could insist on the commandoes to
see that they reach Ayodhya and
take possession of the disputed struc-
ture apd zlso the area. 1 must s.y
that the new force which we have
raised, the Rapid Action Force, was
in the frunl and the rest of the people
were following them. Of course, at
one or two places we had lo use
Jathi-charge and thereafter we - had
to use teargss and thereafter soma
kind of firing had to be resorted to,
but only a few people were injured
in the incident. In order to avold
large-scale blood-shed we did not
ask the forces to move during the
daytima. 71 we had aszed tre for-
ces to go there during the davtime
the position would have been rather
very difficult and there was no point
jn unnecessarily scnding the forces
there during the daytime. The time
when the. peonle were trying to
move out from the area was the
time which actuallv weighed with
-us. 'There are other issues which
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the hon. Members have raised. But
I must say that I don’t have suffici-
ent information at this time at my
disposal. I will requirg some more
time and then will be able to sup-
ply the information to the hon.
Members who are interested in find-
ing it out from me as tg what hap-
pened and in which area. 1T will
only inform the hon, Members that
in the case of the four States where
the President’s rule has been impos-
ed, the point of the Government is
that if we allow them to function as
they are, the banned organishations
may not be controlled. Every Chief
Minister was openly proclaiming “I
belong to the RSS”, as if he wanted
to invite trouble for himself. Now,
I have been told a different story.
But still every Chief Minister and
most of the Ministers—I have seen
their records—Y¥ must say most of
them, belong to the RSS. This kind
of organisation has becn declared il-
legal by the Government. If we have
to impose the ban, get the people
arrested, get their properties seized,
get their bank accounts frozen and
take any further action in the mat-
ter, with the kind of Governments
which were functioning in those areas
it is almost imvpossible. It is im-
possible to expect this kind of a Gov-
ernment which is totally wedded to
a particular ideology to discharge the
responsibility expected of it. (Inter-
ruptions) . ..

SHRI JAGDISH PRASAD MA-

THUR: You cannot take such steps
against them. Mt is a mistake
(Interruptions) ...

T AT ¥ MG A w7 AL ...
(zo=aT)

gy
... (=m=Em)
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SHRI JAGDISH PRASAD MA-
THUR: You cannot take such a deci-
sion, 'This is a basic flaw. (Interrup-
You canngt take such a
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decision. Your decision is only
-tisan. ... (Interruptions)..,

par-

THE DEPUTY CHAIRMAN; Wa-
thur Saheb, please.

T AS AT . . (WRIW)

THE DEPUTY CHAIRMAN: Ma-
THUR. You cannot move on a
presumption. (Interruptions)... The

Law Minister is here. Let him con-
demn the presumptions, (Interrup-
tons)...

THE DEPITIY CIIAIRMAN: Ma~
thur Saheh, please (Interruptions) ..
You please sit down, (Interruptions)

1 SEw sAE [T A
wga F f& g @war § Af faer
.. (FAFgA)

ITuAf ;. RAT AT TE TR

g f& a5 amen mew @, T@E A
Atfar giFT TS UeA= & v
IR TEA S w9 gy

RzTe ®3 Ffoa
That is the end of the matter. (In-
ferruptions) ...

SHR1 S. B. CHAVAN: Actually
this is what the Chief Ministers have
stated and tn: r pcrts of the Guv-

ernors also clearly show... (Inter-
ruptions) . ..
THE DEPUTY CHAIRMAN: Or-

der please. (Interruptions)...

SHRI JAGDISH PRASAD MA-
Ti, LR:*

THE DEPUTY CHATRMAN: 1
» o't permit ang!ting ta eo o re-
cord except the Home Minister’s re-
ply. (Interruptions)...

SHRI S. B. CHAVAN; T have this

kind of information (Interrup-
tions) ...

SHRI JAGDISH PRASAD MA-
THUR:*

THE DEPUTY CHATRMAN: I am
not permitting you. It will not go on
recodd, (Interruptions) ... This is

*Not recorded.

[ 21 DEC. 1992 ]

re Proclamations in

U.P.,, M P, Rajasthan
~end H.P,

This is not going on record. Please,

Home Minister. (Interruptions)...
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SHRI S. B. CHAVAN: All these
kor sevaks when they returned; were
received by the Chief Minister and
the Ministers. (Interruptions)...

1 W FAR WA WX
TwIg fFar B oo ww oa@r s
(zm=en®) =ro dwda T gT
F 21 (cm=wm)

STaNmfE : [rg 5% STIA

SHRI S. B. CHAVAN: The Gov-
ernor submitted a report... (Iaterrup
tions) ... that if the State is to be
run... (Interruptions)... as per the
provisions of the Constitution two
things are necessary... (Interrup-
tions) ...

SHR1 JAGDISH PRASAD MA-
THUR: That is illegal... (Interrup-
tions) , .. .

THE DEPUTY CHAIRMAN: Please,
you had your time and you spoke. ..
(Interruptions) ... Please take your
seat,.. (Interruptions)...

SHRI PRAMOD MAHAJAN. It is

not correct... (Inferruptions) ...

THE DEPUTY CHAIRMAN: Please
sit down... (Interruptions)...

SHRI PRAMOD MAHAJAN: Let
him name the Chief = Minister who
went to the railway station... (Inter-
ruptions) ...

THE DEPUTY CHAIRMAN T
won’t permit. T am not permitiing. ..
(Interruptions) . ..

st wiig wg'we: Ag A1 OF
o frfer & 5w ArEosilo
weie ¥, F forme wEE ¥ 77
ft AW A &1 (=)
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-He referred to the Chief Minister.
Which Chief Minister? ... (Interrup-
" tions) ... :

SHRI & B. CHAVAN. The ficver-
nor made it absolutely clear. T have
the report of the Governor where he
sald in unmistakable terms that the
State cannot be run ag per the pro-
visions of the Constitution and there
was no alternative but to lismiss the
Government ... (Interruptions)...

SHRI JAGDISH PRASAD MA-
THUR: That is wrong. That is un-

constitutional ... (Ingerruptions) ...
s T DS

SHRI S. B. CHAVAN: Under these
circumstances I had to dismiss. I had
no other alternative ... (Interruptions)
There were 2 few officers. wao did
not cooperate with the Government
... (Interruptions) ...

Jugamafd @ a5 9% fafaec £
19 9@ W & ¢
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™A FE @ &l WIEN I qar
T &1 ()

At wgo dYo FTRFIM: AT qIH
&z § ATTRY AIH WY F AFT
Z1 (=waum)

A FArd ALIT A (FeA
g3W) : A AH HWNL FA qE=A
Far & (gaum)

SHRT YASHWANT SINH.i.
dam, we do not expect the
Minister of the country
statement in this House
cannot substantiate. The
ister has to substantiate what be is
saying... (Interruptions) .. X

Ifa-
Houme
to make a
which he
Home Mir-

SHRI S. B. CHAVAN: T 2m  pre-
pered to substaniiate that i Mem-
ters of the Goverminsrt were very

[RAJYA SABHA ]

re.Proclamations in
U.P, M_P., Rajasthan
and H_P.

much there... (Interruptions)...
SHRI YASHWANT SINHA: Then,
Mr. Minister, for what reasons are
you not menitoning the names in the
House? We want to know the names.
Mention them ... (Interruptions)...
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SHRI S. B, CHAVAN; I am not
yielding (Inierruptions)--.

T N T—

Iogwwafa ;@R AT g
Fex fife |

Y gHE Harew o A% U FO
% ag Ry £ (AIIW) agw i
& FIT J4AT FT @mT FET FEA
TR AE ¥ fEC W1 WX WEY
g WA & &1 A gar dfa

st gge Hlo WU HTH
fgmra & wArg w & g Wk
ST FEETEHAAT oA A & SAET

Toha »on TR ¥ SR W W
Far T g1 (=mum)

SHRI PRAMOD MaAHAJAN: He
has to withdraw otherwis: he has to

teil us the name of the Chief Min-
ister... (Interruptions). .-
SHRI S. B. CHAVAN; 1 dc not

went to say. Now I will request the
House... (Interruptions)...

SHRI PRAMOD MAHAJAN: He
has to tell the names -.- (Interrup-
tions) ..

THE DEPUTY CHAIRMAN: Yvou
go back ... (Interruptions) I will

not permit you to stand in the well
of the House... (Interruptions) Could
you go back to your seat? (Interrup-
ions) You go back... (Interruptions)
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qger AT ATHY WG 9T wWifq
¥ &fsx) 49 ¥ waw A1 SEe
S SURT ooel Wg gmry ¥ o
15 T g | ATYT "R W4 gfea,

# qo W § W A9 q5T A1 WY
F3r7 fAXaT L ww 99 @R aw R«
g AT A9 TF arg AET ar
JqTy Fy 7

st fgw+aT aeq: ¥sT wrfgEr,
Fa1 gm fafaeeT grgg % fafmez
&T A a‘drq‘r‘r?

/LJ/M u—a’/ﬁ 1’9/ f/)(:'ud.w
é—[ﬂ{’!ﬁb/v &_y,./ “”"”‘“’Lf”/-b/uf), L’f
Iqawafa: & 7 @ & f&F wfy
TR Al T E
st Fameac qem: Oy gred &

g A1 9§ AE0 wIAT AR 4V
(FEmR) B wEAT W R

f& W wE argm 9w @ ag
AT Agr aarAr =rfgn o
Ll i«r’u‘ e g
vl (f o t[,g» J{(/‘
Lf?zij -1’,1}],-»,“0/:5 r/ /,,,# ol J’,’{,-f
o e
sStoms AZEA . &1T AFET

F Fal g TGAFAT TATE T g,
- Svg mifsdi aF SEATAT TAE Gl
3, afsw *w< ﬁ'aar‘r HT @I FEAT
TTE § ... (Ew)

This Government must be dismis-
sed...(Interruptions) . . .

THE DEPUTY CHAIRMAN. I will
put. the resolution to vote ... (Inter-
ruptions)

SHRI PRAMOD MAHAJAN:
should w1chdraw it.

He
.. (Interruptioms)
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»ff fawsar aew: ggc aufgar,

T ar aarEeg

I s i LGP

SHRI M, M. JACOB: Has has
the right to say what he wants to
say. The Minister has got the free-
dom to say what he wants to say...
(Interruptions) ... He cannot be com-
pelled to say what he does not want
to say... (Interruptions)...

SHRI AJIT P K. JOGI (Madhya
Pradesh): He has a right... (Infer-
ruptions) ...

SHRI PRAMOD MAHAJAN: It is
not a question of any rule-book. He
hag already made an allegation that
the Chief Minister of the dismissed
States went to the railway station to
welcome the kar sevaks, T would like

tc kmow whg are those Chief - Min-
isters. .. (Interruptions) ...
"WFE MINISTER OF STATE OF

THE MINISTRY OF SURFACE TR-
A£NSPORT (SHRI JAGDISH TYT-
LER)- He said ‘chcap Ministers’, not
Chief Ministers’... (Interruptions}..
i

$HRY VISAVJIIT P. SING!T (Mska-
rochtra). I appeal to thz Leader of
the Opposition... (Interruptions)...

ot famear qE@: gec arfgEr,
q 7z q@ @1 5 & ewm fafawex
FIzw -7 UR ATy frar o 9Ow
TEATH . ATE g HIT o™ & are
T T AT &1 4l [T 4B
fgag mra & 3 A O IR
FH-A w@WE 9 T A | FTAA gE§T
ot fF § a3 @ &) e
SEICHC T O U {Eall

f[ 1Transliteration in Arabic Script
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SHRI VISav.ipf P, SiMCGEi: 1
arpeal o *he Leader of the Opposi-
ten to control his party. . . (Interrup-
tions) . .., Madam I am on a poing of
orcer. I may be allowed.

THE DEPUTY CHATRMAN: Yes,
1 am allowing,

SHRI VISHVJIT P. SINGH: To-
day this House has been plunged in-
to a discussion which has been ofa
level... (In¢erruptions)...

SHRI PRAMOD MAHAJAN: What

is the point of order? ... (Interrup-
tions) ... T

THE DEPUTY CHAIRMAN I
would reply to that,

SHRI PRAMOD MAHAJAN: What
is the level of the discussion?

SHRI R. K. DHAWAN:; They are
welcomed by the Chief Ministers...
(Igterruptions) ...

SHRI V. NARAYANASAMY: All
the Ministers garlanded the ‘kar sev-
aks'. They garlanded and Treceived
the ‘kar sevaks'. Why do you..,
(Interruptions) ..,

THE DEPUTY CHAIRMAN; Please
order... (Interruptions)... Mr, Jain,
please sit down, I am not permitting
you. Flease... (Interuptionns)...

SHRI VISHVJIT P. SINGH: My
print s, are we going to waste the
time of this House on peripheral dis-
cussions or are we going to streng-
then... (Interruptions)...

SHRI PRAMOD MAHAJAN: It is
the dismissal of three Governments.

+{ JITrensliteration in Arablc Scnpt
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The Home Minister is alleging that
the Chlet Ministers received the ‘kar
sevaks' at the railway stations...
(Intevruptions) ... He does not have
proof. :

SHRI R. K. DHAWAN: They were
received in their chamberg and in
their houses. He has never used the

words  ‘railway-stations’, How do
you say ... (Interruptions).,, He
has never used the word ‘railway-
stations’, :
agwfa @ @@ @Ed w59
gfsg '
I will look at the record and find
outl. Please take your seats ... (In-
terruptions) ... T will lock at the

record and see whether he said they
were received at the railway-stations
or where., I will look into that...
(Interruptions)... I do not know
what he said. I  will see.

Y M W ORI IR T S
gH? = TR %r@r I AL

Now there is 5 dispute whether they
were ... (Interruptions)... Mr. Jain,
can you just keep quiet for one
minute? Let me find out from the
record whether the Home Minister
said that they were received by the
Chief Ministers at the railway-sta-
tions or anywhere, I have no way
to find out.., (Inierruptions)...

SHRI SIKANDER BAKHT: Maf
dam Deputy Chairman, you do nob
need to look at the record. Let the
Home Minijster say where they were
received.., (Interruptions)...

SHRI S. B. CHAVAN: I cannof
disclose the source here, If there
is anything which they have in mind,
certainly 1 will exchange ideas with
the Leader of the Opposition as fﬂ
what exaclly Is the information In
the possession of the Government. T
will try to sa‘usfy him. But I possi:
bly disclose it in this House.

THE DEPUTY CHAIRMAN: Now
ket mstter is closed. T will pesaon
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to the Statutory resotutions
The question is:

“That this House approves the
Proclamation issued by the Pre-
sident on the §th December, 1092
under article 356 of the Constitu-
tion, in relation to the State of
Uttar Pradesh.”

The motion was adopted.

THE DEPUTY CHAIRMAN:
question is:

The

“That this House approves the
Proclamation issued by the Presi-
dent on the 15th December.
1972, under article 356 of the
Constitution, in relation to the
State of Madhya Pradesh.”

The motion was, adopied. -

THE DEPUTY CHAIRMAN: The
guestion Is:

“That this House approves the
Proclamation issued by the Pre-

[ 21 DEC.

1992 ] re Proclamations in

U.P, M P, Rajasthan
and H.P,
sident on the 15th December,
1992 under article 356 of the
Constitution, in relation to the
State of Rajasthan.”
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The motion was adopted.

THE DEPUTY CHAIRMAN; The
question is:

“That this House approves the
Proclamation issued by the Presi-
dent on the 15th December, 1892,

uwhder article 356 of the Constitu-
tion, in relation to the State of
Himachal Pradesh."

The wmotion was adopted,

THE DEPUTY CHAIRMAN: Since
the Statutory Resolutions..., (Inter-
ruptions) ... have been adopted, the
Motions stand barred and need hot
be put to the vote of the House.

The House is adjourned till 11.00
a.m. tomorrow,

The House then adjourned
at forty-one minutes past se-
ven of the clock till eleven
of the clock on Tuesday, the
22nd December, 1992, :



